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Madam, let nobody presume that he
has got a leasehold from God and that
he will remain in power all the time.
If the Congress, with all its record of
sacrifices, could be overthrown by the
people, let the United Front people also
understand that if they misuse their autho-
rity, if they do not exercise proper dis-
cretion in the use of that authority,
they are also likely to be overthrown and
if they set a bad convention, the tradition
which they set now of the demotalisation
of the police force and the judiciary, will
they not have to pay for all that with
compound interest ? I would like to ask
them this question. I would like them to
ponder over this before they only condemn
what the policemen did. Of course, I will
never appreciate what the policemen did.
I cannot appreciate indiscipline in any
form, in the form of unconstitutional
behaviour, in the form of referring against
the provisions of democratic behaviour.
This is what they did. But when they find
the consequences of it recoiling against
them, they have alerted the army. They
have requested the Central Government
and the Central Government, dutifully,
has offered the help which they have
asked for. But the question is when the
army has been asked for like this and action
has been taken against police officers,
is it not incumbent upon the Central
Government to ask the police officers for
their explanation ? They should have
asked what they would like to say.

After the procession had gone, Mr.
Jyoti Basu had been requested to address
it and the brave man that he is he refused
to come out and oblige them. I remember,
when Mzr. Jyoti Basu had come here after
the Rabindra Sarovar incident, a pro-
cession of women of Delhi went to express
their feelings of resentment against what
had happened at Rabindra Sarovar.
And the gentleman did not find it possible
to come out and speak to those women.
If this is the moral courage that he has,
if this is the fibre that he is made of,
I do not know if he had any face to come
out before the policemen to explain the
conduct of the workers of the party which
is a party of his backing. In this situation,
Madam, the lesson that is to be learnt
from this is that if they are going to give
this licence to their party workers and the
workers of the different parties which
constitute the United Front—and those
workers are sought to be armed also;
there were reports that they are going to
arm young volunteers; this is something
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very much on the lines of China; if the
have Red Guards, something of that
kind is envisaged here—if that is so, my
only warning is that it is easy to create a
Bhasmasur, it is easy to create a giant,
but then it is difficult to save yourself from
that Bhasmasur once you have created it.

Therefore, Madam, we should not look
at only the superficial things of it. We
must go deep into it and all those who
need to learn lessons should be asked to
learn a lesson from this incident—the
Central Government, the State Govern-
ment and the leaders of the political
parties.

MESSAGE FROM THE LOK SABHA

THe Banking CoMPANIES |} (AQUISITION
AND TRANSFER OF UNDERTAKINGS) Birr,

1969

SECRETARY : Madam, I have to
report to the House the following message
received from the Lok Sabha, signed by
the Secretary of the Lok Sabha :—

“In accordance with the provisions
of Rule g6 of the Rules of Procedure
and Conduct of Business in Lok Sabha,
I am directed to enclose herewith the
Banking Companies (Acquisition and
Transfer of Undertakings) Bill, 196g,
as passed by Lok Sabha at its sitting
held on the 4th August, 1g69.

Madam, I lay the Bill on the Table.

SHRI BHUPESH GUPTA (West
Bengal) : We happily receive this informa-

tion,
4

SHRI DAHYABHAI V.
(Gujarat) : Out of order.

PATEL.

SHORT DURATION DISCUSSION

UNDER RULE 176 RE FORCIBLE

ENTRY BY POLICEMEN INTO THE

WEST BENGAL ASSEMBLY ON
JULY 31, 1969—contd.

SHRI M. M. DHARIA Madam
Deputy Chairman, at the outset I strongly
condemn the most undemocratic, in-
disciplined and mutinous behaviour of the
policemen in Bengal who marched into.

[Tre  Vice-CHalrman  (Smr1 M. P-
BuArGAvA) in the Chair,]
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the Assembly. At the same time, Mr.
Vice-Chairman, I would also like to con-
demn the trends that ultimately lead to
such sort of happinings in the country.
There ate parties who do not have faith in
the Indian Constitution; there are people
who are yet of the opinion that they want
power to break the Constitution, not to am-
end the Constitution suitably according to
the needs and requirements of the people.
I am a person who believes in amending
the Constitution. But those who believe
in breaking the QConstitution, those who
started the movement of ‘‘gherao”, those
who have asked their workers not to have
any loyalty to this Constitution and
democratic methods, are equally res-
ponsible for this trend and I am here to
condemn that trend in this country.
1 feel, Mr. Vice-Chairman, that this un-
constitutional and undemocratic trend in
the country is not only dangerous to our
democracy but is alio disastrous to our
integrity and independence. It is in this
context, while condemning the action of
those policemen, I would like to request
the House to consider why they committed
such acts. Several opinions have been
stated here to-day. What is happening
in Bengal ? I am not averse to the word
“Commuanism’’. The whole world is
changing. Even the Communist philosophy
is changing because of modern science
and technology and because of so many
other reasons. So I am not averse to that
word “Communism”. But at the same
time, I would like te bring to the notice of
the House that those who are not pre-
pared to have their loyalty to the Constitu-
tion, those who want to break the Consfitu-
tion, those who want to have their allegiance
somewhere outside with forcigners, they
are not people who can have any sym-
pathy and I shall urge upon this Govern-
ment tht due notice shall have to be taken
of those people who are anti-national.
These parties should be asked as to what
is going to be their behaviour. If their
behaviour is in any way going against the
interests of the country, that behaviour
cannot be tolerated in this country.

I know when I am making this re-
mark, there will be some friends of mine
who will come forward and say “Mr.
Dharia has gone reactionary.” May I
make it quite clear that if in opposing
attempts to break the domocracy and in-
dependence of this country, I am to be
branded as a reactionary, I am prepared
to get myself branded as a reactionary
by such type of people who are anti-

ational. But I hope this House will not

isunderstand me. I feel that the time has
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come when everybody, including the
Congress Party, should examine the way
in which we are going, and the trends
that have been created. Are we going to
create a Bhasmasur, as was pointed out
by Dr. Mahavir ? If the democracy,
integrity and unity of this country is to be
in danger, should we not think about it
seriously ? I am not opposed to trade
unions. I can understand even a trade
union for policemen. But when we look
at the Government services we find that
no sooner a party gets political power
than it tries to exploit the trade unions or
the Government machinerv for the pur-
poses of that party and not for the interests
of the people at large, not for the interests
of the State or the country. Then naturally

all these developments follow. I fail to
understand why, when the policemen
were marching towards the Secretariat

and when the Government was aware of
it, due care was not taken of the Assembly
Hall itself. They cannot possibly say that
it was never expected. I feel that either
the Government has failed in its duties or
there must be some ulterior motive behind
this mischief. I do not know what is that
mischief, Perhaps they wanted the police
to be condemned so that the goondas
or the Mao’s Sena or the Joti Basu Sena
could be benefited. T am not aware of this
and I do not want to make any charges
or allegations. It is for us to search our
hearts. Should we protect our democracy
in this way ? Should we protect our-
independence in this way ? 1 can under~
stand the urge of the people for greater
economic and social transformation in this
country with greater speed and for eco-
nomic and social justice. I do realise that
and if there is a mobilisation of people
from that point of view, nobody can say
that they are anti-national. In fact, such
mobilisation of the people becomes ab-
solutely necessary in this country in view
of the strength of the monopolists here.
And if for taking care of that strength,
for destroying that strength, some mobilisa~
tion is made, there is nothing wrong in it.
But while doing it, should we forget that
the Government is an effective instrument
for social and economic transformation
in this country ? It is not an instrument to
wreck the democracy of the country.
Is it to be used to break the mechanism
of parliamentary democracy in this
country ? Itisin this context that I would
like to request my Communist friends to
ponder over this point. I do not want to
condemn anybody because by condemning

anybody we are not going to gain any-
thing. If they want that the progressive
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forces of this country should rally round—
we see the danger of the reactionary forces
coming together—then let not my Co_m-
munist friends forget that the progressive
forces can rally round provided they are
prepared to have their loyalties to o:r
Constitution and to this country. But if
they want to exploit the situation for their
extra-territorial loyalties, it will not be
tolerated. The Constitution of this country
and the democracy of this country shall be
protected at any cost. Itis in this context
that I would request my Communist
friends who are defending Mr. Basu and
others to think about it. 1f these incidents
had taken place where a Congress Govern-
ment had been in power, there would
have been a demand for the dismissal
of that Government; this would have been
a demand for the dismissal of the Home
Minister. But here my Communist friends
are absolutely quiet.

SHRI BHUPESH GUPTA : People
will be rallying to-day in the GCalcutta
Maidan to extend their support and
solidarity to the U.F. Government.

SHRI M. M. DHARIA : Mr. Vice-
Chairman, when there were riots in
Delhi itself, was it not our friend, Mr.
Bhupesh Gupta, who made such a de-
mand ?

SHRI BHUPESH GUPTA : My friend
Mzr. Dharia is in some difficulty. Itis for
the first time that 1 find an Young Turk
has become 2 Young Chavan.

3 P.M,

SHRI M. M. DHARIA : So, Mr.
Vice-Chairman, Mr. Bhupesh Gupta did
make that demand for the resignation
of Mr., Chavan, our Home Minister.
Why did he doso ? I cannot understand
and 1 fail to realise that... (Interruptions)
I would like to tell you and I would
call on the Central Government that the
reply that was given by the Minister of
State the other day was not at all satis.
fying to us. It is true that they rely on
the report received from the State Govern-
ment which has been legally constituted
in the State, but I would like to know
from the Minister of State as to what
his own department has been doing.
If they are not going to be vigilant to the
extent that they are in a  position to
curb the anti-national activities that are
taking place and if the Minister is going
to sit quiet on this point, I feel that they
are all failing in their own duty. In the
context we have to examine ourselves
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and see if’ there are not some friends who
are going to support this kind of gheraos
and other activities, these Naxalijte
activities. Let them mend themselves and
if they do not mend themselves we should
see that they are properly mended.

THE VIGE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Before I call the next
Member I would request hon. Members
to cooperate with the Chair by limiting
their remark to ten minutes.

N TSATER ¢ qq, qA AT F
ZiT qs frazq a&w 5 afz gxdc @
frdr &1 TS @ 1 I Fi T A A )
gff ma q g foerqr @ «woag

faaar @ 3 #1 FAE F F9 70
| wafan @ & fadet W dan g e

“Mr. Jyoti Basu who holds the Home
portfolio said there was no doubt of an

administrative failure; otherwise; the
incident could not have taken place.”
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ag ‘feae’ § amm #7173 Ofr g
QRS T F9 T YA § | ATT A T H7
BT &, X TAAT & TAMA T & a1 ¥q7
TR YA FIH AG BT I AT Alfera
A % fag f =hhsnf a9 =7 fawm
A FREN A AAT A @F ? ag
gaY T a@m Agy g, 3z = vafa ag
T &1 3Rl e, R ga Aifse

“Mr. Jyoti Basu who holds the Home
portfolio said there was no doubt of an
administrative failure; otherwise, the
incidents could not have taken place.”

ar o a7 wAr  werrafAd arsrrarEy
¥ @E FIA FLQAT§ X TQ FY Ifg
WAFA B, 99 w7 AT Al 2
W Iq gAY IEE T & Avfan
a1 Hare ff FEA ARATE | q_i &
qeq dar ¥ fF awe afdy S a9
g WEEA WEd & A shfy ag

wow qrq at f5dt of sufm Fgrw ®

¢

\-wwc- .

g guu fEEfAE W ouax faw:?
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g Wi fr = frem wr WAy AR fr
fufrefes weak a1 efee #7 9R
I, AfF F g9 F qgT F1 F=AA fzav
ar f5 g @@ Fz9 wza g afs zw
FB AT AFAFA FU AT A F ATAR
R Fzr I g 5 o0 vmEm fard,
S faEe & gl §, 1 uwWEee
frardy, fa=gis 1046 & fygr & gfm
fadz & AT@ Fear av A 1947 F
74§ Fow oz T gl A, fSa H
ATy ST aF AT TSATASA AL, IF IWAR
Frai Ty Sy 0 AEHE A9 oAy § -
Fa1 §, fag Y ool 9 A qEd
q fam &7 w9, F3AH @WIAE
q@ T IFL § -~

@ E on g gfea a9 wsw
F fadm g ww d gftaa = sy
Fg A TE 2 U F fogw S wqa
frwar 7z wzew fafeew @1 <@r ar w9
Hio dfo srfo GHo FTAT & AMMAA F
AT F 372 Fifaa g 1A% A H
SEA fgar | wifaa a1 9T gHAT FE
& g oo dro e Ao FfFAF AUt
FE T 7Rl AFFA v F ey Wy
HRAY 9T FTE FEAT FEAAE TG A
T R LS g uEifEaEm @ SR &
THE TG A F1 2T F9 § fF65@0 57
aE N TETE L AE A fwa aa E
AR ¥ F qEAN 39 & faeg HraaE)
T g R

# 39 1 SIE AT AR TG F +AT-
fla #g=di & wgar g f& =it awra=
frd o fasmrraafm 21 e ¥
qga & g & QAT ¥ IT 7 aveAq
g, gt ofma § #iT 3 ar s em
fFd &N aEF T F T | I
FAFT H 9T F | WA, SHEE F S
AR g 7A qAef T s H ag W g
f&smfeag ¥ A 5 o7 #1 amsrd
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T AT AT A FT @ T AN T8
I 4 & M¥ma /g Wik ST A
AT T | SR w31 g fw faw
¥ gfam & g1 g2 39 A A W
FE W fF A0 § 3 A fF
AT I H MAT 4T F @y A qg R
TAT @ ®ro Mo ATTo THo F W, 16
ATTHr WA A FT IF KT AR @, TTH[
FIT FIET g, ATH FEE, ITAHT THFA
N frra fFarg & 337 TREa A
FFT GTIE T QT Fg AR @
fFaz dedw AT+ TWY A A FT 27
fag =@ d 5 sfs ag ST
¥z arg @t fr wada arw@ra 39
F e F3A ¥ fag onfa ag dar
) W IRE S gfwa gard ow §
afewa ¥ 25, 30 argd g | g Ifew
F S gfaa a8 A% Ady, WA
AR TF AEY 1 Y g% 25, 30 ATEHT SR
F waxa ¥ 944 14 AR wiAsriar fam
& fon segiv e B WD, awEy smifa
T A, AR N g A 0w W/ AT
T FT Hro Fro Ao THo F HATAL 7 I
F Srarfed fear e ag) qam sofy
T F AT AT HT BT TS E | Freopl
®;E?OS[ RIARA AT TG A
THIT A AT AT FL AR 3T 9T
FUFT qrr F@ AT g ;AT 91
FLET NETR AT Fr AR fE A
o dfo Ao THo &F FWT A forEiv
ot SAfT T AT AL FT gear fvar 4K
AT AFT AF T | .

AT H 72 AT TFT JIET FT QA
TEIE 1 a9z gaw weAfaE &1 owm
AW qUEq A ARAW fF A9z aTe F
AT O ATSTHT WA § | A T WA~
AfTFr wa T § 9 fag = oo
dio =St w1, &t fF sl wrafa &
FT & A% gw A § T yud faw
A Y & Y FrAr wwar g fr F a3

€Y fF WA AT W § | AT FG AR | X 1948 M 19, 20 T 21 WH 1 72
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EiREREE:LY =t fvewT A (fag) : Hew amns-

g fa & fr a7 @afaez adl sHaH | W H JIW Qrd

O AT ar @ MM s A @A | L s, % i

uF Seqrd 9 fEgrar i qm I Foag
L2l
“The liberty of the citizen is a cardi-
nal feature of a democratic State. This
liberty can only be claimed by those
who have no extra-territorial loyalities.
Any abuse of that liberty to defeat
the deomocratic basis, or destroy it,
can never be permitted nor can the
claim to enjoy the privileges of demo-
cracy ever be conceded to those who
employ terrorist, fascist or  totalitarian
methods.”

smq, Fmfaee a@ft 3@ ogwaE &
e FTF FE FEAr ol 1w | WA
TEAT AT §, A wAN qqEA F
Tgar =rgar § fF @ FUE FTW W
Fegfaed] Fr31 4l 07 | FHA T T
Fepfaedt g gt @, zefqd sEw
F AT GIIAT G TG | AT FUG R
qfrady e  fgemg adY & 57 wm0w
FE USTE FL GF | ST ABT FAF
F sy FE A AT FWE T AN
¥\ agi A F@a wtﬂiglm%ﬂm
fgrag Al & | SAF w7 wfw Ad
3% qY erAar qEY & fw ag & wegw
FT JH |

St Ao THo gAY+ TAT AL ]

S qATAN ¢ W AT AR 2
fF =g g#T #1 wadfa § 33 3 &7
IR A & A =Yar | g, T wg-
M FAT F AV, FAC T W@ FT FUG
S H g T A, FHG Y q90T Y
sus, arEf gk fag adfr g @ ddmr
T & s, wrfaer e 1 ok 7 sed
fra G g & TFgAr WEATE. .

& qEnEr (3 ) : ¥ agrz-
qA AT GAT &

AT F FZA ARITE T ouF @ gwd
Sfwfae &Y o, oF T gaw aformn 9
qf, A 7 NPT Ty I F "
@B AEd g, wite 4 3y faw faen
FT AR femar fAer #3 <@Ar wEdi g
o gw gdv afcwrar qear feT ard
gd ga aforrm aeadt smr =fey,
3w San afemista & 9TEY €, SN
yfgada FTAT ART § | SAF ASAT
F ATeqT W I FEF afoATIT FI, AR
T FOAT T . QIRFE E ST
FI FAA I7 3qF 97 AfFrawardy |

Socialism i8 equal to Communism

minus freedom, minus democracy plus
civil war plus dictatorship,

rafag fr gay  oforar a7 gy oY
WEAT 990 | W FEA Agan g e,
qNF A FIALT AL X AHT, FAAAT
WS AL 2 gET AR afe=mEr e
WA feafy o ar @ g, wwdfes
e A OAFT S AW Fgl ¥ qATw
it § wsdd W1 W W E S9HT 0F
TAGT WA EWT | SIS WIRASY #Y
qage  ggf @k aFgEm gorret
§wgar A, AN gfsa wf g fE
FEgfe ot A e TR F
qTAA FOAT TIT FFT L1 A AT AT
& e ¥ &« G, gy we-
fral &t drr frr g s amw ws
oy dro o N ¥ T F AW A
wa faarar B arg, sed gEAA O
qgagl §, 1942 ¥ gy @ fear
mafaet & ad fgr, TEM arewe
Fr W W A GIET  F, gafad
aw #1 FAT § freraw # o a8
gt wifed 1 g sfage w7 ar w30
History should not repeat itself; it should
Inarch on,
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tfage & qreafa @t @t =ifgd,  wargeda  wfer, wadedha afe S
sferm § wrfr gt wifed, fowa | ag ger fasarg @) swfad sfae, &

gmr =rfed | gafad, e, 4 o e
ST Fgar g fE zaw = gavw g
fe ugs wifmudied Ifazm =@, P
ST 9w AR wwR arwrmar Sfewad
FINAT A oAy AT Fed g
¥ % g9 gad & fAg JaR g, =
AT § T =, FIE 9T I AP 92
g FT @ar, ag za¥ gax feur adi
gFaé | safad g€ 9 9el F 3w
g, s feafqa & swwEr @A fE0
s sz gg fegfe 31 waifs e
S gfag wre § sES SAIfq &g T aga
IgAT T F, HfmFT F, 9w FAW
F1 dwx g § fAar, zafaa & 99
gferg e F1 feoere FT AT IHE A
Frafaer  famm & &N § IAFT AT
FCI | UF A AT Wi E | T F
g, fF gArR Afam F qqac @z
g, vafafont &, dfgam & sqmT &
Ty § ow fagm mwi g, @ 39 faam
qQur ®Y 9T F T4 FF TS A ATAT
FoUs B %, 1 A8 AWM auaal 4fg
g9 faar fzas & faw g0 & gfaw =
ST wEA H gAT IARN ANl FA
F3 WAL § WeHA FIAC § | TG IHFT
ghre A st wifgd av Ag aEoe
Fegfaesi ¥ s o &1 IwwaA
ak fpaar & gaer 9fw R g
I guaa .fgd arfr a3z faw ofaa
Hqfax ¥ @t @ g, frw ofvw A ar
#T gga 3T FY FT TWME N W
IR g gu=n, saar afg gfea g
zafad gAwy fadr ff @0 # e
ggq § w37 FA & fA4q a8 AN
(mwa = 92Y) = faw afE & s
wfaa frar, gadr S fear oy
e F g9 famr A =g o
99 wfFq w1 FE@T F A9, IHE T
O F fad ara & #) saddw qfg,

|
\

\

i
|
1
i

qEArE. ..

guawrea () gl gAE W)
A, Amwr gEw A

st IRATIAN ¢ gHTY ARG g OAr
F4 AT FEA § ) W, § g AEAG
fr a0 @7 & gt &t A ghwar §
4§ ag ISFfoar T &, WE ag
mofaar w@r gy, A8 g qwt WPy
fagy @t 7w & wmx wegfrer @il
F zfgem =t g f& fFm q@ & SEM
qg TEYF F OIART ) F AT T
T gra W5 #¢ faAdy s g 2
e, ARIAT & AT AW, TR
1298 W oaf| A sarAr § oAl AT )
CRAEGt (AR CCEC - o

Sggaeag (= wgidiv Jaw i)
it |

SHRI KRISHAN KANT (Haryana) :
Mr. Vice-Chairman, July gist was the
darkest day for pairliamentary democracy
in India. One could hardly find a parallel
excepting when one goes through the
British Parliamentary history when Crom-
well rode at the head of his troops into
the Parliament and evicted those people
inside out of it. Are we heading towards
that ? What the Police did in the West
Bengel Assemby is really the most con-
demnable thing that in any parliamentary
democracy a citizen of that country
can witness. What we have achieved in
parliamertary democracy, in getting this
institution is the culmination of the struggle
of the people for centuries and if this
patliamentary democracy cannot function,
that will be a very dark day. So I can
hardly find words to condemn those
policemen, those persons who organised
this, those people who got madness in
their minds to go to the Assembly, wreck
the Chamber, attacked the Ministers
and the Members there. 1 feel it is a
day which if not properly looked at,
if not properly gone into, may be repeated
everywhere else. It has two sides and
that should be looked into very carefully,
very calmly and not with anger or any
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other thing. So the main thing is, while
condemning all that, we have to see why
all that happened. I do not want to say
anything on my part, whether the U.F.
Government was behaving in a good
way or bad way. I would like tosay nothing
that may in any way estrange our rela-
tions with them but I would quote the
words of the constituents of the U.F.
Government themselves. Mr. Jyoti Basu,
while speaking on the demands of the
Police, in the Assembly, said
¥ 1 *Internal dissensions among the U.F.
consitituents - are reflected in outward
events and these make things difficult
for the Police.” ~ ’

I am not saying this. Itis M1. Jyoti Basu,
the Deputy Chief Minister of West Bengal
who fought in the U.F. toget the Home
portfolio—and you know for so many
days the Ministry could not be formed
because he wanted the Home portfolio—
who himself admitted this in the Assembly
while speaking on the Budget - demands
of the Department of Police. What hap-
pened after that ? For example, I may
recollect that it was 15 years back that
Dr. B. C. Roy dismissed about 200 police-
ment for taking illegal action and going
on hunger strike. What did M.. Basu
do ? He took out that dusty file from
the desk, reviewed to the cases and reins-
tated those policemen. The idea was to
create a section or organisation among
the policemen wo could be more loyal
to this Party than to the other parties.
Not only that, Mr. Probodh Purkayastha,
one of the Members of the Socialist Unity
Centre admitied publicly that the C.P.
(M) is dividing the Police politically for
their ends. 1 am not saying this ; it is
the Socialist Unity Centre representative,
Mr. Prabodh Purkait, who is saying all
these things. So what is happening is
that sometimes the police remains divided ;
those constables, those police officers,
to whom Mr. Jyoti Basu gives protection,
they t1y to side with the workers of the
C.P.(M) in their clashes in the different
villages, in the cities and towns. This
sort of a new situation is being created
and all these things are being done. Then,
Mr. Promodh Das Gupta, in order to
divert attention, said that if tbe Central
Government began interfering with the
affairs of the State, they would bhave
an indefinite strike in West Bengal. And
what bhas the Central Government been
doing ? The Central Government has
not done anything. As a matter of fact,
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they are more cautious than mnecessary
as far as West Bengal under the United

Here is another thing. Mr. Sushil Dhara
when he was gheraoed what did hesay ?
He said, “If thissituation of gherao continue
this Government of the United Front can-
not last more than seven to eight months.
I am not saying this. No member of the
Congress Party is saying this. It is Mr.
Sushil Dhara who is saying this.

(Interruptions)

So. Mr. Vice-Chairman, the question
here is this. Whatis being done is that they
want to foist & conspiracy on the Ceautre
and on others, Congressmen. But it is their
internal conspiracy which has worked
against themselves and created this situa-
tion. There is no desire onour parttodo
anything to the contrary because we want
the Communist party to function as demo-
cratic party and work the Constitution
properly. We do not want assome peo-
ple have suggested—that President’s rule
should be imposed there, that the Govern-
ment there should be dismissed. On the
other hand, we want them to function
because, by functioning in the Government,
they will know what are the complusions of
the situation, what are the compulsions
of democratic functioning, and after
functioning in a democratic Government
they will understand things and they
will come round to working the Consti-
tution, or changing the Constitution in
a proper way so that the people in the
country as a whole can reach the ends which
we want to achieve. Thisis what [ thought,
M. Vice-Chairman. But what has happen-
ed there is this situation, and it is one which
has been created by the conflicting thoughts
of the people there. Because the CP(M)
thought of wrecking the Constitution,
they thought of creating a division among
the people, and with a view to wrecking the
Constitution they were creating a division
among the police. Now, when the police is
confused, when the police is divided,
the confusion will be greater. With such a
division they thought that they might have
the chance for creating a civil war. All
these things, I think, the conscience of India
will not allow. The people in West Bengal,
the people in Punjab. the people in U.P.
will rise against such a move.

SHRI BHUPESH GUPTA : Why not
the people in Haryana?

SHRI KRISHAN KANT : Yes., the

i people in Haryana as well.
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SHRI ABID ALI The people in West
Beazalitself will rise and will not allow this
Government to temain there

THE VICE-CHAIRMAN (SHRIM P
BHARGAVA, Ouder please

SHRI KRISHAN KANT As I sad
the coascience of the people will rise to save
the situation of a crvil war, which some
parties and people want to create  The
democtatic  conscience of the people 1s
stronzer and will assert itselt and no such
thing will be allowed to take hold
of this country

So, Mr, Vice-Chairman, Sir, the mam
question here 1> that the Government of
India and the various adminisirations in the
country and the varicus people n the
country have to consider how the admims-
tration, how the Police Department and
other Departments have to be admiu-
stered. Have they to be made tools and
pawns of the political part.es or has the
admunstration to be a tool fur the social
transformation of the peoplt, for the social
transformation of the society * It 1s 1n this
co ilext Mr. Vice Chaitman, that the whole
quesiton has to be looked tuto It may be
that today, through this manifestation,
truth has dawned 1n Bengal tnough 1t has
been a very reprchensible maunifesta-
tion I wish 1t had not happeed Bt as
they sowed the wud (aev are reaping tne
the whiclwiad So the wholesituit on a. to
be ookud 1at¢  Mr Baupesh capte ind
Mr Jyot1 Basu and Mr Chatterjee have
to think why the situation has arisen Mr
Jyott Basu has said that a section of the
the police had gonc out of contiol Is it not
farlure of the Administraton? It means
be could not cieate confidence among the
police in West Bengal A Ministe , who
cannot creat econfidence in his subordinates,
1 the adm astraticn as a whole, 1s 1 ¢ worth
remamung a Minte ? He says, “T will
throw then off ” Aud what he says® He,
Mr Jyott Basu, threatened to build up a
people’s forec from thousands of pohitically
¢rclons youth,  But 1s he sre that he
will be able to control them w .€a they come
into the police?

THE VICL CHAIRMAN (SHRI M. P
BHARGAVA) Mr. Kiushan Kant, T am
unable to control the clock also

SHRI KRISHAN KANT So Mr
Vice Chairmai, thi, situation whuch has
a 1561, it has to be looked mto from the
broader pe spective oi the functioning of
democracy n this country and I hope our
friends on this side and that side will think
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over the matter calmly and take to proper
methods for the workmg of the Constitu-
tion and adrunstration of this country
which will lead us to a smooth working of
our democratic system 1n which problems
can be solved and the objective of social
transfor mation, which 1> conmon to all of
u», achieved

SHRI BHUPESH GUPTA Mt Vice-
Chairman, 1ast Thursday the dead bod« of
a policeman was carried 1n a procession to
the West Bengal Legnlative Assembly on
the osweusible ground of mourning the death
o one of the1 fel'ow policemen But he
p upuse was to carry on an attack on the
Legislative \ssembly includimg  the Ch. m-
ber which we are discussing here nov In
the same way, some hon. Nembers have
condemned or pretended to have conde-
mned the action of the policemen, at the
same time utilising the occason for debate
to 1un down and denounce and de-
fame the popular United Front Ministry
n West Bengal

SHRIN SRIRAMA REDDY (Mysore):
Rightly so

SHRI BHUPLSH GUPTA  The tech-
nique 1s the same

SHRI M M DHARIA Mr Baupesh
Grupta should not forget tt at he does the
ame wiel he criticises oiher Congress
(x0ve nme tts

SHRI BHUPESH GUPTA So tha
mourning became  the funeral procession
became, a cover, a calculated cover for
cowardly, shamecless and ciuel attack on
that parhamentary mstitution And now
here, 1n ti € name o” condemning and ciiti-
cisng ve y gencrously the acton of the
police thi Las bee 1 made an  occas on for
again attacking 1n most uncharitable, and
malicious terms—1f [ may say so—the
United Front Gosernment of West Bengal
Mr Vice- Charrman, let the dogs of
reaction bark, but the caravan shall go on
and pass

+ 4

(Interruptions)

Now let me come to the inc dent which 13
the subje:t matter of the discuss on My
friend, Mr Rajnaram, has come I must
confess that I cannot catch up with his
knowledge o socialism I am poor 1n quality
and in knowledze 1n such matters There-
fore Ishall not enter into a debate with my
fiiend In anyevent, I never enter into con-
tro versy or debate with the parties of the
Left and democratic Opposition This bas
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become a part of mylife I consider 1t to be
very unhappy moment in my parhamentary
career when I find myself in a controversy
with my comrades and allies of the United
Front, both potental and actual But
surely others will have to bear with me 1f
I return a few things to them

I heard Mr Dharia Mr Dharia, I
thought, was a Young [urk I was hearing
the voice of the Cimnderella Chavan, ow
young Chavan, as I said It1> a good thing
sometimes to be a young Chavan because
1t eems that m some dquarters 1t pays to be
a young Chavan rather than be a
Young Turk.

.

Now, as far as my friends of the Swatantr?
Party and Jana Sangh arc concerned, I need
not say mnch  They will attack, 1t 15 quute
clear and we take 1t as a tribute  When the
Jana Sangh and the Swatantra Party attack
the Unitcd Fro it Government we feel that
we arc on the right track, that we are serv-
g the people, that we are giving blows at
the vested inteiests and we are standing by
the working clas, and the toitling mas.c of
the country [herefore, I am grateful to
them for their d 1ounc 12 them beacuse that
1s the most wholesome tribute to the Govern
ment of West Bengal So why should I
quarrel with them? Tnat1s the | allmark of
t * hona fides and credent als, that we are sn
the right path,tl at we are se v ing the people,
that we have ca 1 ed annoyance to the vested
interests and rig' t ieactionarie« in the coun
try, 1> a matter of satisfaction for us and not
of anger That 15 what I would say That
1s how I would dispose ol them

Now, I do not want to say anything about
Mr Doogar He1.1n agony , he 1s 1n dis-
tress because after all the Congress has faded
out of West Bengal I do not know 1f there
is any possibility of retrieving 1t You can-
not send Mr Nyalingappa, nor can you
send Mr Chavan there to retrieve 1t If all
of them go nothing will happen , i fact
they will be fimished also

LHRI AKBAR ALI KHAN . They will
be finished if they go there?

SHRI BHUPESH GUFPTA They will
be fintshed by your own party , finished
politically Where 1s Mr Atulya Ghosh
now® Mr Atulya Ghosh has become a re-
fugee 1 Jantar Mantar Road We never
hear of Mr Atulya Ghosh in Bengal In fact
we accuse you of stealing away a child of
West Bengal mn this manner
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Mr Vice-Chairman, this incident 13 seri-
ous I would now ask hon Memhers to
consider 1t a hittle dispassionately I know
that many of you have grievances agaimnst
us , 1t s bound to be thete We are in the
Untited Front , some of you are opposed to
that Government Itis unde standable that
you have opposition to the United Front
Government and that you will bear griev-
ances agamst us  Iti1s also understandable
you will attack us whenever you get a
chance [ also do the same thing , I attack
the Goive mment here I czn unders and
that but the 1ssue 1s somelhing entirely
different here.

Since the cemmencement of the Consti-
tutton the country has passed through many
a turmoil, many mc dents, many disturban-
c€s many ouatbursts and manv actions of all
kinds, some of which some people rave
condemned but never have we lLad any
meident of this kind w'e ¢ some 1 wdy
policemen forcibly entered the Assembly
Chamber, beat up the Members there,
attacked the Speake and went after
the Mimsters to as ault (hem, bioke
up the mucrophone threw things away
and then shouted anti-Government slo-
gans Such 21 unpreccdented cident
having taken place m the country 1t
deserves not only to be condemned but
also at the same time se 1owlv gone 1nto.
Member must pond -, what 1 the causc
ot all this Membe s must ponder what
will happen 1f we do notstop this Suppose
tt e military had some gricvances agauist
some party —some dscontent  The mudi-
tary 1s much more powerful, and suppose
the milita y decides to march up to the
Parlhiame1t gates and enter the Chamber
of the Lok Sabha =nd the Rajya Sabha
and beat up the hon Members, where

do we go?® 1 should Like to know, what
happens to the Constitution? What
happens to democracy®

SOME HON MEMBERS What
about the people?

SHRI BHUPESH GUPTA You
don’t talk about the people I ask, what
happens tn such a case? Here I hope

they have not got the taste of blood
Isay thuis 1s how parhamentary insa-
tutions have been subverted and 1uined,
and I never saw one Member describing
it as an act of wrecking the Constitution
They talk about Mr Gopalan’s so-called
statement, about some of the things that
have been attuibuted to him but contia-
dicted by Mt Gopalan himself and of
wrecking the Constitution But here was
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ghastly, diabolic demonstration aided by
some conspirators of physically wrecking
the Constitution and committing rape
in the very temple of the Constitution.
namely, the legislature and I find my
friends opposite attack the West Bengal
Government and  demand Mr. Jyoti
Basu’s resignation.  Wonderful way of
showing respect to parliamentary insti-
tutions! Wonderful way of upholding the
Constitution! Wonderful way of expressing
regretover anincident! Mr. Vice-Chairman,
you will be surprised to hear . .

SHRI AKBAR ALI KHAN Your
gheraos have been responsible for this.

SHRI BHUPESH GUPTA : We say,
we do maintain that there is a conspi-
racy belind it. Forty thousand policemen
are there in Calcutta; why should I blame
all of them? Only a 100 or so entered the
Assembly; a few thousand» were outside in
the procession. All of them did not enter.
These people were the storm troopers,
people who had fallen into the hands of
the conspirators. Mr. Vice-Chairman
it is a well-known fact that Mr. Upa-
nand Mukherjee when he was Inspector-
General of Police was conspiring along
with Mr. Dharma Vira against the United
Front Government. He is now ret'red
today. And we have reason to believe
that he and his men have got their fiiger
on some scctions of he policemen. M.
Vice-Chairman, who can deny—it is
also  kiowa now to all—that when the
procession was in Alipore the West Bengal
Pradesh Congress Committee .

(Interruptions) )

SHRI M. P. SHUKLA (Uttar Pradesh):
What was the police doing there then?

SHRI BHUPESH GUPTA: Let me
talk about the Congress. The West
Bengal Pradesh Congress Committee and
the West Bengal Congress Parliamentary
Party laid wreaths on the dead body
of the policeman. (Juterruptious) 1 am
not objecting to it; but never in the past
twenty years of Congress rule did the
Congress Parliamentary Party or the
Pradesh Congress Committee go out to
lay wreath on the dead body of a policeman.
Policemen were killed belore also.

SHRI R. S. DOOGAR: Mr. Bhupesh
Gupta, you know Mr. Jyoti Basu himself
was to go to the cremation ground.

[5AUG.

1969 ] Discussion 2506

SHRI BHUPESH GUPTA : I am com-
ing to that. He said he was waiting him-
self but it was interesting to find the Con-
gress Opposition for the first time in their
life laying wreath . . . T :

SHRI R. S. DOOGAR : This is also
the first time that a policeman has been
killed like this.

(Interruptions)

SHRI BHUPESH GUPTA : Mr, Vice-
Chairman, am I allowed to unveil the
conspiracy or not? If they want to ask
anything I would welcome it. 1 know why
they do this. The trouble is for twenty
years they had never done such a thing.
And as the procession came to the Assem-
bly, Miss Abha Maity M.L.A. and
Mr. Nepal Roy M.L.A., the lieutenant
of Mr. Atulya Ghosh addressed the police-
men and it is quite clear...

SOME HON. MEMBERS : No, no.
SHRI BHUPESH GUPTA : You may
say no; but Miss Abha Maity even went
to Mr. Jyoti Basu in order to negotiate
on behalf of the demonstrating police-
men. According to the newspaper re-
ports she made a statement that the
policemen had justifiable grievances. Piece
them together and you get the nucleus
of a cold-blooded, calculated conspiracy.
Don't think that the address was an
isolated event; don’t think that some
policemen suddenly went berserk in that
manner, Policemen had not done it in
the past and they would not have done it
in the present case also but for the fact
that they have been goaded into such an
action by some people from behind the
scenes, and 1 have no doubt that their
names and numbers shall be rtevealed
through the investigation which the
Government have instituted into the whole
affairs.

Haldtnd .

(Interruptions)

SHRI R. S. DOOGAR : Miss Maity
has denied the allegation. She has issued
a statement.

o

THE VICE-CHAIRMAN (SHRI
BHARGAVA) : Order please.

M.P.

SHRI R. S. DOOGAR : I hope a
Judge of the Supreme Court will be
selected to conduct the investigation.
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SHRI BHUPESH GUPTA : You can
make that suggestion. (Inferruptions) But
I think a very fine retired official has been
appointed to conduct the investigation.
That is our view.

(Interruptions)

SHRI R. S. DOOGAR : Why not a
Supreme Court Judge? Why are you
afraid of it ? '

THE VICE-CHAIRMAN (SHRI M. P-
BHARGAVA) : May I appeal to the
hon. Members to be quiet? Let us hear
him. You will have your chance to
speak, .

SHRI R. 8. DOOGAR : There should
be a judicial enquiry.

SHRI M. M. DHARIA : This is double
talk and double standard ...

SHRI BHUPESH GUPTA
Chavan’s disciple speaking ...

: Mr.

SHRI A. G. KULKARNI : Let him
appoint a Supreme Court Judge.

SHRI BHUPESH GUPTA : My friends
who have not succeeded in getting the
Birla Enquiry Commission appointed
should wait a little.

SHBI A. G. KULKARNI : You have
not signed it. (Interruptions) He has not
s:gned the paper brought by Mr. Madhu
I’.lmayt.z, He is talking here. He has not
signed it...

SHRI BHUPESH GUPTA : Now, he i$
shouting. ’

. S.H.RI A. G. KULKARNI :... and he
is giving us advice on the Birlas.
SHRI BHUPESH GUPTA : At least I
hould hear what he says. He can have his
own opinion about the enquiry. Certainly
he can make any suggestion, but I think the
decision of the West Bengal Government in
the situation is the correct one.

THE VICE-CHAIRMAN (Shri M. P.
BHARGP}VA): Mr. Bhupesh Gupta, it is
time to wind up.

SHRI A, P, JAIN (Uttar Pradesh) : May

T ask you a question? You have always been
pleading for enquiry by Supreme Court
Judge. In this particular case what object-
ion have you and why are you not suggest-
ng that there should be a judicial enquiry ?

[RAJYA SABHA ]
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SHRI BHUPESH GUPTA : As far as
I gather from the Press, it isa preliminary
enquiry. It isnot an enquiry under the
Commissions of Inquirv Act. Tt is not that
type of enquiry.

SHRI M. M. DHARIA : Why not ?

SHRI BHUPESH GUPTA : As far as
1 gather...

SHRI R. S. DOOGAR : Nobody will
be satisfied with that.

SHRI BHUPESH GUPTA : First of all
the person who has been appointed, accord-
ing to the newspaper report, is Mr. R.
Gupta, a retired ICS official. . .

SHRI A. G. KULKARNI: It will
expose you better. That is the logical thing.

SHRI R. S. DOOGAR : Iz it not a fact
that Mr. Gupta is the Adviser to the United
Front Government, ves, adviser to the
Deputy Chief Minister, after he had retired ?

SHRI BHUPESH GUPTA : All right,
he is. I am very glad that you are verv
sensitive about investigations now. You
will have it. Now. Mr. Vice-Ghairman, the
investigation has been ordered with a view
to finding out the departmental and other
things. As far as the Assembly thing is con~
cerned, mind you,it took place in the
Assembly Chamber and the Speaker was
there and the Speaker was still there in the
seat when he adjourned the House. Surely
an enquiry into what happened inside the
Assembly is not a legal issue at all. Surely,
if something happens here, a Committee
of the House shall enquire into it, Are you
ready for a Committee of the West
Bengal Legislative Assembly to enquire
into the matter? Are you readv?

(Interruptions)

SHRI A. G. KULKARNI : We want a
judicial enquiry.

SHRI BHUPESH GUPTA: Doible
talk. This is called double talk. Suppos€
something happens here. Would you ask a
Supreme Court Judge to come and enquire
into the incident here, or would you ask a
Committee of the House to look into it?

SHRI A. G. KULKARNI : You have
double standard. .

SHRI BHUPESH GUPTA : You have
not only double standard, but you have
multip'e standards .
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SHRI A. G. KULKARNI : You have |
not signed the Birla paper. Sign the Birla |
paper and bring it here.

SHRI BHUPESH GUPTA : I can tel1
my Maharashtrian co-operator friend, he
had better co-operate with me in proceeding
with this.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) Mr. Bhupesh Gupta,
may I appeal to you to co-operate with
me? You have taken more than seventeen
minutes.

i SR s

SHRI BHUPESH GUPTA: Yes, I
have, but count how much time has been
taken away by interruptions. Nothing is
left for me. In fact, I have been asked only
to  answer  questions. (Interruption)
I am very glad that a feminine voice is be-
ing heard here again. Mr. Vice-Chairman,
manly voice has completely upset me and
feminine voice will certainly overwhelm me.
Now, let me proceed. You are right and 1
must finish. I do not wish to take much time.

My friend, Mr. Rajnarain, is here. He
has even demanded Mr. Jyoti Basu’s
removal.

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please continue and finisih

SHRI BHUPESH GUPTA: He
demanded Mr. Jyoti Basu’s removal as
Miuister.

SHRI RAJNARAIN : He has himself
said it.

SHRI BHUPLESH GUPTA : Surely Mr,
Rajnarain is right in the sense that some-
thing happened and it is surprising that the
procession could come from that place to
the Assembly in a period of a few hours, two
or three hours, and the Calcutta police did
not know it. We should like to know it. I
am also interested in that.

AN HON. MEMBER : Good.

SHRI BHUPESH GUPTA : You are
right. You have very few quotations and ‘
when you give a quotation generally the
quotation is right. [ am not questioning
that. Between 12 and 4 the thing was going
on. The procession was coming and the |
Calcutta police or others seemed not to |
know it. Surely this has to be gone into.
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THE VIGE-CHAIRMAN (SHRI M. P.
BHARGAYA) : Itis time, please wind up.

SHRI BHUPESH GUPTA : 1 am fini-
shing. But I was a little shocked when my
friend suggested that Mr. Jyoti Basu
should give up the portfolio of Home
Ministry. He also in that connection
brought in various names of persons for
whom I have got very high regard. He
mentioned Mr. Ramanand Tiwari. May
I tell him with all respect that when the
Ranchi riots took place in 1967, Mr. Rama-
nand Tiwari was the Police MlnlSt(?l‘?
Neither he nor I demanded the resignation
of Mr. Ramanand Tiwari.

S| TrRATOER AT ARG frardr
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Mpr. Ramanand Tiwari went there.

SHRI BHUPESH GUPTA : I may tell

you that I am not scoring a debating points
but he was right in not demanding his

\ resignation and I was also right because Mr,

Ramanand Tiwari was not at fault at all.

1t was a conspiracy against the UF Govern-

ment and Mr. Ramanand Tiwari himself
was a target of that conspiracy. Why should
he resign? Mr. Jyoti Basu deserves the
congratulations of the whole country for the
manner in which he and the UF Govern-
ment have stood the attack or the assault
on the Legislative Assembly.

1 should like now to finish by saying only
one word, finally, Well, friends on the other
side may seek to secure one ot two debating
poiats in assaulting and attacking the West
Bengal Government which has become a
pastime with many of theny, but the issue
is much graver. Even if you condemn the
West Bengal Government for doing all kinds
of things or for not doing certain things,
we think that the West Bengal Government
is absolutely in the right. Now, as far as
the grievance of the police is concerned,
you will be surprised to hear that the
West Bengal Government is attending to the
grievance of the police. Can you think of thp
Home Minister ofa Congress Government in
the country in a comparable situation, who
will not order force to be used against the
invading policemen ? Gan you imagine, in a
comparable situation, when the Home
Minister took the policemen by hand to
show in the Assembly House as to what they
had done? Many of the policemen express-
ed regret and apologised. That is how the
UF Government behaved, a politically
superior behaviour, even when faced with
a conspiratorial invasion. The policemen
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are the unfortunate tools in the hands of
some diabolical conspirators who will not
rest till they unseat the UF Government.

THF VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : That will do.

SHRI BHUPESH GUPTA : Therefore,
we look upon it not merely as a conspiracy
against the United Front Government of
West Bengal. Itshould be looked upon as a
far deeper conspiracy of the top reactionary
forces against parliamentary institutions to
enter the House of Parliament to launch an
attack on the legislators. It was a barbaric
attack. It wasanactof barbarism. Itbrings
to the notice of the nation certain forebod-
ings for the future. There are the people
being organised and instigated to subvert
the Constitution at the very temple of
democracy. They are to be dealt with
sternly. \

s,

I do hope the West Bengal Government
relying on the support and sympathy of the
entire people and their affection which the
Government is receiving in an abundant
measure will get hold of the instigators and
inspirers of the policemen who have hehav-
ed in that manner.... (Interruption)
Those who are sitting in high places, in
the Government. must be exposed before
the nation. , Mr. Vice-Chariman, itis
not a small thing. My Congress friends
have a queer idea, a frivolous idea of
parliamentary democracy. I think if
any party is to be held responsible for
inspiring and organising the conspiracy
in West Bengal, it is the Congress Party
and no other party.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Will you resume your
seat?

SHRI BHUPESH GUPTA : I express
my horror and shame, 1 express my in-
dignation, I express my abhorrence at
the behaviour of the policemen. Open
mutiny, open rebellion—almost they at-
tempted it. Fortunately enough it has
been quelled. Today as we are discussing
here, in the Calcutta Maidan hundreds
and thousands of people will be meeting
to express the popular feeling about the
diabolic action, and I do hope that the
Congress Members do realise the danger
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which is lurking in front of us instigated
and inspired by certain vested interests
and reactionaries; otherwise it will not
be long before we are overwhelmed in the
very seat of our authority and power,
in the parliamentary institution itself,
by those forces.

One final word. I do hope the House
will. ..

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : How many final words?,

SHRI BHUPEASH GUPTA The
voice of the House must go to the side
of the West Bengal United Front Ministry.
Glory to the United Front Ministry for
the manner in which thev have faced the
challenge and dealt with it.

SHRI A. G. KULKARNI : I want to
ask you ....

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What is this?  Pleasesit
down. May I appeal to the hon. Members
not to be led away by sentiments but con-
duct our proceedings in a graceful man-
ner? I would again appeal to the Members
to co-operate with the Chiar and limit
their remarks to ten muinutes. Dr.

Chatterjee. |

DR. DEBIPROSAD CHATTOPADH-
YAYA (West Bengal) : Mr. Vice-Chair-
man, the oratory of Mr. Bhupesh Gupta
was inversely related to its reasoning. I
was most impressed by what he said pot
because it was unreasoned but because
it was inveserly related to his oratory.
I have heard much of him, but I am sorry
that I have to say that his oratory was
inversely related to his reasoning. The
first thing should be said first while the
second thing should not go unsaid. The
first thing is what happened in the West
Bengal Assembly is a matter of shame
for all concerned, concerned with the
fortunes, character and future of demo-
cracy. In this respect there is no difference
of opinion, 1 hope there should not be at
least any difference of opinion, between
the different parties, I condemn, and
1 do it unequivocally, the forcible entry
of the police force within the precincts
of that symbol of democracy in West
Bengal. There should not be any half-
heartedness in this condemnation, be-
cause the Assembly is the symbol of
democracy. It is the sanctity and the
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dignity of the House that should be up-
held by all concerned. Since those police-
men, even though small in number,
have done a dastardly bad thing, we
should be very firm in our condemnation
of the same. This is the first thing. So
it should be said first and it should be
said with careful emphasis but not with-
out going into the second thing. We
should not conveniently separate the
issues which are historically and factually
inseparable. So, it is no use condemning
the police without seeing the thing in
its proper perspective and against the
apprporiate background.

When I was listening to some of the
good things, I repeat some of the good
things, Mr. Bhupesh Gupta was alludiag
to, I was surprised at his very careful
omission of some other things, I mean the
things which led to the unfortunate in-
cidents, and I was shocked that Mr. Bhu-
pesh Gupta and his freinds, who were so
concerned with the character and future
of democracy, could conveniently forget
and overlook all those background but
very grave issues, I mean the circumstan-
ces which led to these very unfortunate
and condemnable incidents. We know
that we are talking of a very serious issue,
rather a very delicate issue, because it
falls under the spehere of the State Govern-
ment. It is an issue of law and order.
But we are also very much aware that
what happened in West Bengal is in a
way concerned with the very character
of democracy of the nation as a whole.
That is why we are discussing it here in
this House. So, it is why we believe that a
particular Government, as for example
the United Front Government in West
Bengal, has every right—and we do not
question it—to give special instructions
to the police force to pursue a particular
policy of its own—I mean the acquisi-
tion of benami land, and in the distri-
bution of that land the United Front Gov-
ernment has a particular policy. We
have no querrel on the face of it with the
policy. But we should go not only into
the face of it but deep into it because
we have found that in implementing the
policy of land distribution the constituents
of the United Front are not in agree-
ment. It is not a propaganda made here,
it is a matter of record and perusal. Any-
body who has taken note of the news-
paper reports coming from West Bengal
knows—and I came rather late, just last
Saturday, and I know—there is a contro-
versy between the constituents of the
United Front. There were incidents in
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Canning, Pather Pratima, Kultoli and
Madhusudanpur. In the last three cases
there was quarrel between the SUC and
the CIP(M). GPI(M) including Mr.
Basu, for whom I have some respect,
condemned these things. But again I
have to fall back upon that much talked
of double standard. In the case of Madhu-
sudanpur because of the fact that his
partymen were involved he did not con-
demn the violent mob behaviour. We .
understand that we may not go that far
as Mr. Gupta can easily. go, revolution.
But revolution should not be confused
with populism, because if you raise a
Frankenstein, it may do harm to you if
not today at least tomorrow. Yes, we agree
with him and many of the Opp-
osition friends that Mr. Chavan
did the right thing with the policemen and
we also think that the Congress Govern-
ment did the right thing some decades
ago in punishing the unruly policemen
in West Bengal. We appreciate when
Mr. Jyoti Basu decides to punish the
law-breakers who are supposed to uphold
the rule of law. It is not the issue. Rather
we take the cue from that issue. Why
did it happen? That is the issue, and we
say that it is due to a very partisan ap-
proach. If it was the approach of the
United Frontas a whole, we would not
have thought of it so seriously; at least per-
sonally 1 would not have criticised it so
seriously because a particular Government
elected by the people hasits right, its
accepted policy. But what is happening in
West Bengal is not the uniform policy of a
particular Government. But itis a push and
pull theory of motion put into political
practice. Some constituents are pushing
this way; some political parties are pulling
that way. And the United Front, strictly
speaking is a disunited front. So, what
is happening is not a criticism of the
United Front because I do not know
whom to criticise. I say, in some
respects, Mr. Jyoti Basu was showing
courage in reprimanding them, those
policemen. Mr. Jyoti Basu has done the
right thing. But he himself did the wrong
thing when he approved of the hooligans’
attacks and the mobs’ attacks on the
police. Police is a part of the State agency.
It is entrusted with the very difficult task
of maintaining law and order. But if
the Government, the ruling Government,
frequently, conveniently, at the behest
of the party leaders and bosses, disown
the police force, to whom will the police
force look for support? For, over the

decades, you have said that the police

4 P. M.
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are the running dogs of the imperialists-
Even after freedom, you have taught the |
people that this police is very nasty, dirty
and it is the bribe-taker from the people.
You have created an image of the police.
And now what happened? You say that
you concede the democratic trade union
rights to all sections of the people, to the
poor section of the people. In West Bengal,
the poor section of the police formed a
trade union and you had welcomed it
initially. Later on, when you find that
the policemen were not obeying all the
party mandates, you are angry with them.
So, the United Front Government—I
should not say it, I should rather say,
a dominant partner of the United Front
Government, the CPI(M)—is trying now
or inspiring, strictly speaking conspiring,
to split the police union. Now, you know
that in West Bengal many of the consti-
tuent parties have themselves split up.
The PSP, the SSP, the Bolsheviks, the
RCPI, all these parties have split up.
And I do not want to refer to that old
story of splitting in_the CPI movement
itself because that will be out of context.
I am talking of the United Front Govern-
ment. So, what is happening is that even
the police trade union is now split. At
least the CPI(M) is trying to split it
The CPI(M) has sponsored—very small
and uninfluntial of cause— the Howrah
Police Union and it is a known fact that

there was a split.

Now, we hear a lot of loose talk of con-
spiracy hatched by the Congress people.
But as you know, the Congress Party
leaders and the leader of the Congress
Parliamentary Party have unequivocally
condemmned this police vandalism right
on the day when it happened. Some names
have been mintioned in this House;
those persons arc not present here. They
are not here to defend their good name.
I do not like to condmen any party of
the United Front Government but I must
record my protest against the CPI(M)
particularly—I1 cannot say of the United
Front Gover nment as 2 whole—
because the CPI(M) is dominating and
foisting its will on the other partners;
willy-nilly, the other parties are abetting
it or conniving with it. And what has
happened in West Bengal particularly
in this instance is the cumulative effects—

[ RAJYA SABHA |

not a sporadic event or uncaused or un-
related event—of the misdeeds of the
CPI(M). So, instead of loosely talking |
about conspiracy, if we really mean
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business, if' we are really interested in the
good fortune of democracy, if we want
not to be‘threatened by the armed forces
either mil.1tary.or constabulary, we should:
;g}? deep into it. They have invited the
1\/e elder brother of a famous Communist

1P to enquire into the incident. Let us
be serious about it. We do not like to
encroach upon the State Government’s
powers because it is a State matter but
we at least profess that we are concerned
with the future of democracy. We do not
want this House or any other House to
be invaded by the armed forces either
police or military.  When a concrete
suggestion is given by an august body
I think the lovers of democracy—I believc’
some of the partners of the United Front
G_overnment are lovers of democracy—
will take the suggestion and it is, let them
institute a Commission of Inquiry, not
Committee, consisting of one or two or
three people, Judges of the Supreme
Court or of the High Court and give them
wide terms of reference. I do not know
whether you have gone into the terms of
reference within which Mr. Ranjit Gupta
has been asked to inquire. They are
very limited. Instead of indulging in
loose and unfounded talk of conspiracy, you
should go deep into the issue. What has
happened is not the result of conspiracy,
b'ut the result of double standard of poli-
tics, that is preaching democracy but
practising wrecking of the Constitution
from within.

THE VICE-CHAIRMAN (SHRI M.P,
BHARGAVA): Mr. A. P. Chatterjee,
SHRI A. G. KULKARNI: Oh! God!

SHRI A. P. CHATTERJEE: Mr.
Kulkarni must be in a very bad state. He
calling god at the very beginning.

SHRI BHUPESH GUPTA: After all,
he is the chhairapati here.

SHRI A.P. CHATTERJEE: You can
call Mr. Chavan, the modern Shivaji.
He can come to your help than God.

THE VIGE-CHAIRMAN (SHRI M. P.

BHARGAVA) Mr. Chatterjee, you
are wasting your time.
SHRI A. P. CHATTERJEE Mr.

Vice-Chairman, the way in which the
debate has been conducted by some Mem-
bers of the other side is deplorable to
say the least. The entire question is one
of desecrating the precincts of the Assembly
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House and that was because of a band |
of hoodlums who call themselves police-

men Now, this has been presented to \
the House by certain Congress Members

as if that was a kind of demonstration for \
some alleged grievances which they had

This has been preseted to the House by |
certain Congres. Members as a question of
law and order. Mr Vice-Ghairrman,
I have ne.er heard any more fantastic
proposition than has been uttered m this
House that the desecvation of the nside
of the Assembly must be consdetel along
with the question of the law and order
situation 1 the  State  of West
Bengal s a matter ol fact, thi> was
an attack on parliamentary de nocracy
itself, 1t was not a question of attack upon
the Constitution It was not a question
also of attack on the law and order situ-
ation prevaillng n that State It 15 a
question of attack on parhamentary de-
mocracy 1tself because it 1 the essence of
parhamentary democracy, whether we may
wreck the piesent Constitution or not,
whether we may amend the present Consti-
tution or not, whe ther we may overhaul

the  present Constitution or  not,
the essense of parllamentary demo-
cracy that remamns s this. The es-

sence of parhamentary democracy 1s this
that the Members of Parliament or the
Members of the Assembly must be allowed

[5AUG, 1969]

to do theu deliberations free from any
attack by any force outside, free from in-
trusion of any foreign elements so that their
deliberations cannot be 1terfered with.
That 1s the essence of parliamentary
democracy. It was an attack on the es-
sence of parhamentary democracy. But
I was amazed and aghast to see that even
the “Young Turks’ who have called
themselves so long ‘Young Turks, who
have called themselves so long revolu-
tionaries—of course, yesterday’s 1evolu-
tionaries may often turn into reactionaries
—have also linked 1t up with the question
of law and order. This 1s not a question
of law and order. This is a question of
attack on the essence of parhamentary
democracy. Are we or are we not to  tole-
rate this kind of attack on the precincts
of a legislature on the pricincts of demo-
cracy itself where the elected representa-
tives of the people carry on thewr delibrations
whatever be the position of law
and order outside, however big may be
the attack on the police outside, however

frustrated the police may be by a parti-
cular line of policy? I do not want to
enter mto such questions as that. Has

any band of hoodlums, or a band of hooh-
gans calling themselves policemen as such
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or army men calling themselves as such
any jurisdiction to intrude into the Assem-

bly and terfere  with the  work
of democracy  itself? They have
said that 1t hasto be looked 1in

this background  Every one who has
spoken from the other side said that this po-
lice disturbance has to be looked at in the
backgound of the alleged deteriorating law
and order. But assoon as they say that
this has to be looked at in the back-
ground of deteriorating law and order,
immediately they make 1t a question of
law and order. Mr. Vice-Chairman, there-
fore, 1s soon as any Congressman or any
man 1in this House makes 1t a question of law
and order, he munimises the situation He
encourages the situation He abates the
situation It 1s not a question of law and
order It 1> a question of the very life and
death of parliamentary democracy

SHRIM M DHARIA Please examine
the pohicies of your own partymen. Are
they not dangerous to the country?

SHRIA P CHATTERJEL Mr. Vice
Chairman, Sir, what I am saying 1s ths,
I know better than anybody else what
Marxism teaches. I know better than any
body else how far parhamentary democracy
can go and what can parhamentary demo-
cracy gives us I am not going into that
question What I'say 1> this. We swear by
parhamentary democarcy. Mr. Dharia
swears by parlhamentary democracy and
yet he tries to justify what he says by
bringing 1n the question of background

SHRI M M. DHARIA : I have conde-
mned the action of the policemen ..

SHRI A P. CHATTERJEE * By draw-
ing 1n the question of law and order you
have mimimised the entire thing. Itis nota
question of background analysis.

SHRI CHANDRA SHEKHAR : Mr.
Chatterjee, you have been emphasising this
pont too much, that this 1s not a question
of law and order, that this 1s a quesion of
attack on parhamentary democracy Will
you agree if the Central Government appo-
ints a Commussion to go nto 1t, whether 1t
15 a question of attack on the fundamentals
of parlhamentary democracy? Will your
party support such a move from the Central
Government?

SHRI A. P. CHATTER]JEE * Mr Vice-
Chairman, I cannot allow a person to put
the cart before the horse The question of a
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parliamentary Commission can come only
when they have sincerely and throughly
condemned this attack on parliamentary
democracy. But if you bring in the ques-
tion of law and order you speak in two voices
and that only shows. ..

SHRI CHANDRA SHEKHAR : Mr-
Chatterjee, I have never spoken in two
voices. But I want to know from you whe-
ther you are speaking in two voices. Ifitis
an attack on parliamentary democracy and
you sincerly believe it to be so, and you
believe that it is not a law and order pro
blem, why should you not agree to a parlia-
mentary commission to go into the whole
thing?

SHRIA. P. CHATTERJEE : Mr. Vice-
Chairman, Sir, I am asked a question. ..

SHRI A. G. KULKARNTI : I know that
your brief does not allow all these things.

SHRI A. P. CHATTERJEE : Sir, I am
asked a question which relates to the Centre
State relations. Once again these friends of
mine are raising a question without bringing
in ancillary questions. They want to cloud
the entire issue, the Central fact. I am here
speaking against clouding the entire issue.

Mr, Vice-Chairman, Sir, what happened
inside the Assembly that day? I was partly
a witness to the incidents there on that
very day, the 31st of July 1969, when
those hoodlums who call themselves police-
men, intruded into the sacred precincts
of the Assembly. I was in a chamber just
in front of the Assembly.  After hearing
their shouts I went inside. And, Mr,
Vice-Chariman, do you know what slogans
they were shouting? They were not shout-
ting anything about the dead body or the
grievances of the policemen, or the humi-
liation or frustration of which my learned
friends are so much eloquent. They were
shouting these slogans—‘“Down with the
United Front”, “We want the Congress
back”.

SOME HON. MEMBERS : No, no

SHRI A. P. CHATTERJEE : Yes,
I have heared it with my own ears. They
were shouting, “We want the Congress
back”, “Down with the United Front
Government”, “United Front Murda-bad”’.
These were the slogans that they were
shouting. Mr. Vice-Chairman, this was
not a demonstration for supposed grie-
vances. This was a politically-motivated

[ RAJYA SABHA ]
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demonstration and some of us saw that
Congressmen were shaking hands with

some of the rowdy policemen who had
gone inside.

SHRI R. S. DOOGAR : Story! story?

SHRI A. P. CHATTERJEE : Not
story. I was a witness to all that happened

SHRI DEVI SINGH (Rajasthan):
Can you name those Congressmen?

SHRI A. P. CHATTERJEE : Shrimat}
Abha Maiti, the lady Congress Member o
the Assembly. After addrressing these
policemen she had the hardihood to come
inside the room of Mr. Jyoti Basu, the
Deputy Chief Minister and said in an
agitated voice, “Come out”.

SHRI R. 5. DOOGAR : The lady is
not present here. He is saying things which
are not true. Let him see the statement
that she has given.

SHRI A. P. CHATTERJEE : She went
inside the chamber of Mr. Jyoti Basu and
in an agitated voice asked him to come
out saying that he must face the angry
policemen. Who does not know that
Shrimati Abha Maiti, Mr. Nepal Roy and
Mr. Nahar were inciting these policemen.
They had been behind this demonstration
Some of the Congressmen here have tried
to offer apologies on behalf of these
hon’ble Members of the West Bengal
Legislative Assembly. An enquiry will
bring out all these things. That enquiry
is being conducted by the West Bengal
Government. The Government of West
Bengal knows how and in what manner
to coundct the enquiry. They are not
to be stampeded into a particular type of
enquiry. ..

SHRI R. S. DOOGAR : No, No. I
deny all allegations against my Congress
friends.

SHRI M. M. DHARIA : Mr. Vice-
Chairman, this is the double standard
of Mr. Chatterjee. 'Why does he not
agree to a judicial enquiry?

SHRI A. P. CHATTERJEE Mr.
Vice-Chairman, Mr. Dharia is casting a
reflection upon the sanctity of parlia-
mentary democracy.  (Interruptions) Ju-
diciary is only a limb of the State, as the
legislature is, and if he had said that there
should be a Commission of the West
Bengal Legislature, I can appreciate hig
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point. But when he says that the judiciary
should go and find out what happened
in the State Assembly then I will say that
it is lack of faith and confidence betrayed
by ;hac Young Turks in the legislature
itscl « . ®

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) May 1 request hon.
Members not to speak three at a time
but one by one?

SHRI M. M. DHARIA : Mr. Vice-
Chairman, I only wanted that what
happened in the chamber, what were the
reasons for it, everything should be en-
quired into,

SHRI A. P. CHATTERJEE : The
enquiry will be done by the West Bengal
legislature. I have faith in parliamentary
democracy, I have faith in what the legis-
latures do.

Mr. Rajnarain talked about Ramanand
Tiwary.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It is time to wind up.

SHRI A. P. CHATTERJEE : I will
finish. He referred to Ramanand Tiwary.
Now this Ramanand Tiwary, If I am
not mistaken, I am told, was Police Mi-
nister in Bihar some time back and he
is such a person that before his eyes,
while he was in Ranchi some time ago
there was butchery of the minorities
committed, and he did not see that the
police forces were properly mobilised
to stop that. Now we are not to learn a
lesson from such a person as Ramanand
Tiwary.

M viFARTEGn ¢ Y TR faard
Faal qFEAT FIA G | AR P
a1 A« =7 17 9w F7 Wig F A<y
ge wafF oF g Haw FF A F
@R SAFT F@ FI ST WA | Ay Al-
a faad aFx man, ofme S @8
qFFT & FIWAC| AT T L, D
St TR fqa s # strA=ar w3 @l

g

(Interruptions)
7—22 R.S./69
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SHRI CHANDRA SHEKHAR : Mr.
Vice-Chairman, it i8 quite unfair on the
part of Mr. Chatterjee to condemn Rama-
nand Tiwary. In the whole United Front
Government in Bihar at that time if there
was any exemplary Minister who did
exemplary work in Ranchi, it was Rama-
nand Tiwary. (Interruptions) Mr. Chatterjee
should learn lessons from a man like Rama-
nand Tiwary for 50 years.

SHRI A. G. KULKARNI Jyoti
Basu is no comparison to Ramand Tiwaryi;
he i3 a coward.

s\ TrATa o ST &g @ qean
Ay FAX A ST 93 9% Afew
AR feay @ A3 agi wTAeqw

-

T Tq |

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Rajnarain, will you
take your seat?

SHRI A. P. CHATTERJEE : Mr. Vice-
Chairman, my friends were talking of the
background. What is really the back-
ground? The background is not law
The background is this that
the United Front Government of West
Bengal is a Government of a new type.
This Government has been trying to
give land to the landless, taking away the
land from those landlords who have been
grabbing benami lands for the last so many
years.

off YAAR@N @ AW, FIK I

| 4T FEA g ar AZ qqd ¥ oA H qA

gt AR S FT IHR BT FT
fray 2Rl & Fier TR g e
TaARE &1 gEaee AT Afrmaw 9@
F EHT FAT | AT IE §TH AqARE
IFrS T W g arFa | ag gfgea
grar <@l SEr @ ST T,
a5 #fwww T g g g Oy 9w
fpasr ST Qe

(Interruptions)

THE VICE-CHAIRMAN (SHRIM. P,
BHARGAVA) : Please take your seat,
Ms. Rajnarain,
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SHRI A. P. CHATTERJEE Mr.
Vice-Chairman, the United Front Go-
vernment is a Government which has been
trying to look to the interests of the toilers
and the workers.

SHRI RAJNARAIN : Lip sympathy.

SHRI A. P. CHATTERJEE : It is a
Government which has for the first time
given a directive to the police that they
must not come out in persecution of the
democratic movements of the people,
of the peasants and the workers. If the
police is frustrated for this reason that
they cannot break their lathis upon the
heads of the toiling people, well they re-
main frustraed. We cannot help it. But
Mr. Vice-Chairman, hecause the United
Front Government is committed to the
interests of the tailers, because the United
Front Government is committed to give
land to the landless

SHRI BALKRISHNA GUPTA (Bihar):
Why don’t you pass a law?

(Interruptions)
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) Mr. Gupta, will you
please take your seat?

SHRI A. P. CHATTERJEE : ..,
is why there is a conspiracy ...

that

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please wind you, Mr.
Chatterjee.

N Twaraw 2w, qg G F0
M Agf @Ay fF 10 wEw ar 15 uwe
Fwaze g7 et & ww & 1@
QUAF, T BV AT S |

SHRI A. P. CHATTERJEE : So,
Mr. Vice-Chiarman, there is a conspiracy
to toppel the United Front Government
and the conspiracy has got instruments in
the hands of the Abha Maity and others,

SHRI ABID ALI : Mr. Vice-Chairman,
the situation in the country to-day is
such that every genuine Indian will feel
that Mother India is weeping. We are
taking some of the remarks here jocularly
and the representatives of the Communist
Party try just to make out this incident
as an attack by some people on the As-
sembly and so democracy is in danger,
from their point of view. But what is

[ RAJYA SABHA ]
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| democracy? Democracy has got its pillars.

The Executive, the Judiciary and the
Legislature are the pillars of democracy.
The Administration should function, the
judiciary should be strong and all the pillars
ave to be safeguarded. Now, .Shri Bhu-
esh Gupta, although he claims to be a
graduate of Law, to-dav completely failed.

can understand Mr. Chatterjee, He was
trying to be a good lawyer...

AN HON. MEMBER : He is a barris-
ter.

SHRI ABID ALI : I know he is a
barrister. He was trying to argue his
case but he completely failed. But Mr.
Bhupesh Gupta did not even try to argue.
He only went on abusing. And Mr. Bhu-
pesh Gupta knows very well that abuse
does not argue a case. He puta question
to us: Had there been any oc-
casion duiing the ldst 20 years when as
Congressman had gone and placed flowers
on the dead body of a policemen? Yes,
I have done it, as an individual, as an
office-bearer of the Congress, not once
but several times., But can Mr. Bhupesh
Gupta or anybody on behalf of the Com-
munist Party tell us whether there had
beea any occasion when the eyes of a police-
man, had been taken out Ly the people
here in independent India, leave aside the
British period ? The policeman’s nose
was cuft, his cars weré¢ cut . . .

SHRI KALYAN ROY : What about
Chauri Chaura ?

SHRI ABID ALI : [t is because of that

that'Mahatma Gandh! suspended the
entire movement in the Country.
SHRI KALYAN ROY : C. R. Das

condemned it and called it a Himalayan
blunder.

SHRI ABID ALI : There is a saying
“Kamsin hiin, abhi aapne delha hya>. (Inter-
ruptron) You have grown in body, not in
mmd or intelligence.

I have been vyery sileat herc wiaen all
these were speaking. I would request you
kindly to make them keep quict and hear
me.

What I have becn saying is that all
this happened in B:agal and now these
people want something to be done. Then,
let us be content with the inquiry being
conducted by the Members of the State
Legislature there. But I would ask:
What reply have they with regard to what
has been happening in Faridpur abou ¢
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which our friend, Mr. Doogar,
mentioning ?
who was murdered there? His dead
body was thrown out in a paddy field.
What about the RSP people? They or-
ganised a big mob and arrested the poli-
cemen, keptthem under their won custody
the whole night, beat them up, murdered
them., What about all this happening?
Some friends have suzgested that it is
very good to have a parliamentary com-
mittee. But what I would say is that it
should be the last thing, not the first.
The first, thing should be something
¢lse. Some people have suggested the
dismissal of Mr. Jyot: Basu, but that is
not enough. If one Jyoti Basu gocs,
another Chatterjee  will come and that
does not satisfy us. That does not meet
the requircments of the situation. That
is something else. I would be mention-
ing it presently. Mr. Vice-Chairman,
there are three kinds of people the first
who learn without losing anything;
the second who lose something and learn;
and the third whn lo ¢ and still do not learn
anything. Now, in what category is our
Government? That is what I wanted to
know from them. Now, someathing has
happened in West Bengal which should
shock them also. Hive y>1 unnt seen the
Socialist Party, the S.S5.P.? For Swatantra
friends will say that they are reactionary
and capitalist people...(Interruptions) Our
friend, Mr. Chatte-jee,savs that it was

o1ily a point for enquiry—that parliamen-
tary demncracy was attacked. He is a
barcister. H=2 will accept this. He has
argued 1n coirrts for some maderers
saying that killing is not murdering.
So, there are situations sometimes that
a person who has killed somebody, is not
d=clared a muardarer by the court. There
dare some situat’ois. Taere is the situa-
tion in West Bengal. Of course, every-
body unreservedly, sincerely, earaestly,
without any reservation, has condemened
his  particular incident and has also
appealed to the Central Government to
tak: approp-iate actioa. Bt for all these
two-penny half-penny incidents they have
been a<zitating for the apoointm~ant of a
High Court Judge or a Suprems Court
Judee for enquiry and if all these demands
for the appointmeat of High Court Judzes
and Supreme Court Judgesthatare coming
from the Comm st Party were ac-
cepted, by this time more than a hundr-
ed Supreme Court Judzes would have
been functioning as enquiry offizers.
So, my feeling is that there is no equastion
of any enquiry. The time has come for

action. He is also against the equiry.
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was ; I am also against the enquiry...{(Interrus
What about the policemen | ptions) There is a division amongst the

constituents of the United Front. It is
true, but the difference of opinion is noton
the ground that what the Bengal Govern-
ment is doing is right or not, but they
feel that the time is not ripe for what they

are doing at present. Thatisall. Thatis
the only difference. So far as anti-
national activities are concerned,

so far as attempts to organise mobs using
democracy to kill democracy are concerned
there is no difference of opinion amongst
them. Now they have come out openly
to say that we will ozanise the stulents,
we  will organise the youth, we will orga-
nise the refugees, and we will demoralise
the police further, we will attack the police.
How many times has it not happened
that organised mobs go, arrest the police,
attack them and kill them? Now they
want that they should go on a much wider
scale so that the police should behave
in every respect as they have been ordered
to, so that they exist for the furtherance
of the Communist Party, and not for pro-
tecting the people. That has not been
even attempted to be denied. That has
been sufficiently clear. There was one
incident. A Communist leader went
inside a police station and asked the
police offier to doa particular thing.
The officer was sitting and he did not
stand up. And he was just slapped within
the police station itself, and the police
officer could not do anything because up
till this time there is not one occasion when
the United Front Government...

SHRI BHUPESH GUPTA : Name him.

SHRI ABID ALI : Mr. Bhupesh Gupta
knows that I do not speak when he is
speaking. Mr. Bhupesh Gupta, sit down
and listen. Your time was over and you
spoke. Do not interrupt me. You know
that I never give you the floor. You do
not deserve it. You are not a democrat.
You use this country and this Govern-
ment which are giving you these consit-
tutional daties, to destroy... (Interruptions)
Please kcep quiet.

What I was mentioning was when these
people go and slap the pol'ce officers and
if the police officers write to the Govern-
ment, no action is taken against those
criminals (Time bell rings) T think I should
wind up now. I will do so by making a
request to you. First I have a suggestion
to Mr. Bhupesh Gupta. He was very happy
sometimes. I reminded him that he should
not depend on these small dissensions or
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somc two or three voices. Do not go
hoping that they are with you. Do not
hope like that. The Young Turks, by
putting  their hands on your shoulders
and talking to you nicely will never become
your friends * *. Do not consider them
asyour fireinds. I always tell you when-
ever an occasion may come it would be
proved that they are patriots...

Short Duration

(Interruptions)

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, how are you allowing him to
call us * * ?

SHRI ABID ALI : You
Mr. Bhupesh Gupta, * *

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, you are allowing him to say
all this. * =

sit down.

SHRIABID ALI : I did notsay heis *
%, I only said that Mr. Dharia will never
support the...

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, * * *

SHRI ABID ALT : I only said that they
are all united.

SHRI BHUPESH GUPTA w.{In-
terruptions)...the  dignity of the House...
(Interruptions) We never called anybody* *

SHRI ABID ALI : I was telling you ..
(Interruptions) You sit down, Mr. Bhupesh
Gupta. Will you not sit down? This is
not China. This is not the land of
China. This is India. Sit down. I am not
going to say...

SHRI BHUPESH GUPTA You
control him, Mr. Vice-Chairman.
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA) : Will you please
take you seats?

SHRI ABID ALI : Sit down, Mr. Bhu-
pesh Gupta. You have exposed yourself
completely.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) Mr. Abid Ali, please
sit down.

SHRI BHUPESH GUPTA : * * =

THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA) This isall unpar
liamentary.
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SHRI ABID ALI : I was not calling
him * *

THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA): Please take your seat,

SHRI BHUPESH GUPTA : * * *

THE VICE-CHAIRMAN  (SHRI
M. P, BHARGAVA): Will you please take
your seat?

SHRI BHUPESH GUPTA : You are
getting accustomed to his calling us
names. I never accused anybody like that
nor have I ever called anybody * *

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Order please. May 1
request Members to conduct themselves
gracefully...

SHRI BHUPESH GUPTA : You ask

him.

THE VICE-CHAIRMAN : (SHRI
M. P. BHARGAVA) : and not use unpar-
liamentary words?

SHRI BHUPESH GUPTA : It is not
unparliamentary. Ask him first.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : It is unparliamentary.

SHRI BHUPESH GUPTA : Then,
why did you notstop him when he was
calling * * *

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Mr. Abid Ali, you
wind up now.

SHRI ABID ALI : I did not call any-
body * * What I said was that Mr. Dharia
and his colleagues « + .

=i TIMAICEN ¢ AITT 3TH ATST ¢
TATY UF @22 A1 AETL AR ag 98 §
fr agady & o of arfag sy wga * *
zeAm @ el wraie gsea & fad 7 7%,
afF 77 awEE F 09 F2AT 9¢ @
yfE * * gaqfmied s & 1 78 uF
s 78 e WEl uv 3EwT fEr
aeT & o 9y sewfamded Agl #@r
s 8, ¥fFa o @ w R gl
gear wifed ar

* * Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : You cannot call any-
body by that name.

SHRI A. P. JAIN : The words used
by Mr. Bhupesh Gupta should be ex-
punged.

SHRI BHUPESH GUPTA : Not at all.
Not at all. He calls us so and I will re-
peat everything... (Inferruptions)* * *

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Unparliamentary words
will not go on reccrd.

SHRI BHUPESH GUPTA : We have
not come here for your pleasure. We are
not sitting here at the mercy * * *

SHRI A. P. JAIN : What is your ruling
about the expunctions ?

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : Unparliamentary words
will not be there.

SHRI ABID ALI : I agree. I am not
worried about the abuses * * ¥

SHRIBHUPESH GUPTA : * * *

SHRI ABID ALI : That is not un-
parlimentary and if it is so, I do not mind
our expunging it.

SHRI BHUPESH GUPTA : * *
That is a fact, * *

SHRI ABID ALT : * *

SHRI BHUPESH GUPTA : All the
words should be there. He called me* *
and all that I have called him should be
there. The country will see* *

SHRI ABID ALI : When one man is
wrong and when he is floored, he is com-
pletely floored, the only thing left for him
is to abuse which he is doing.

SHRI BHUPESH GUPTA : Leader
of the House, * * and your are sitting
quietly.

(Interruptions)

SHRIABID ALI : * * heisbehaving.
I sympathise with him. In the end 1
may mention that the time has come for the
Government to act.

St TYRA@AN ;. =, A g KF
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SHRI ABID ALI : What Mr. Dooga*
suggested was all right but that has to be
followed. The first thing that the Govern-
ment has to do is to dismiss the Govern-
ment of West Bengal and protect this
country. This is what was experimented in
Vietnam and other places. It is now bemg
tried to be imported here. Kindly save
this country if you have a grain of India-
nism 1in you.

SHRI BANKA BEHARY DAS (Orissa) :
I am one with all my friends who have
condemned unequivocally all those in-
cidents that took place in the Bengul As-
sembly, It is absolutely repreheusible,
whether a policeman does it or a public
worker does it and it cannot be condoned
in any circumstances. I ask : ‘Can you
preserve the sanctity of this House or the
Legislature of West Bengal if the sanctity
of public life outside is being tranished
every now and then? Can you advise
the policemen  and others to behave
properly and decently in a democratic
set-up if we ins:de this House cannot even
forget the words ‘traitors’ and ‘swines’?
I am astonished to know that all those
who never uphold the democrat.c tradi-
tions of this country, who never try to
swear by the Coustitution of the country
will be talking more of patliamentary
democracy and its sanctity. All the Com-
munists every now and then, whenever
they decry something, also go to the root
cause of that thing. True, that is the logic
of dialectics. Is it not proper for the UF
Government  to go into the very root
cause of thisso-called revolt of the police-
men however condemnable it might be?
It is an irony to note that while one can
say that the caravans can move on, let
the dogs of reaction bark; but the caravans
have the cheek to go to the representa-
tives of the dogs of reaction and ask them
for the help of the army to suppress the
policemen in Bengal. I am really sorry
about these matters because when all of us
are very serious about the sanctity of
parliamentary institutions, from whatever
quarters the attack may come. we must be
very firm and fight everyinch to protect
the democratic values of this country but
all of us have a share in gradually dcs-
ecrating those values which we want to
uphold here. Is it a decant public life
that is going on there? If the UF were
really representatives of the toiling masses.
of Bengal, I would have been happy

* ok

Expunged as ordered by the Chair.
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ifsome of the heads of jotedars could have
rolled in the streets of Bengal. I would
have been very happy if the heads of Birlas
and Tatas, whom theyhate so much,
could have rolled in Calcutta though I
would not haveliked it but whose heads have
rolled in these streets of Calcutta and in
the lanes of the villages? Itis the head
of political workers of the constituent
parties, whether they are of the CP(M)
or SUC or any other pacty. Not a single
Cougressman has been murdeted. There
might be cheraos but what is happening
daily in Bencal? It is not the hcuses of
Congressmeun that are being raided every
now and then. It is not the heiwds of
Conzes men that are rolling in Bengal.
It is the heads of political parties. the
contituent parties of the UF that have
joined together to form the UF Govern-
ment. What is happening there? In
the name of the toiling masses cvery party
is trying to organise. They are organising
the toiling masses under their banner
and trying to capture the land of the jote-
dars. There is a ficht between the toiling
mas-cs of the SUGC, the CP(M) and the
Forward Blor. This i, not the way to re-
precent the toiling masses. I would have
been really happy and if the Government
had the courage, it should have changed
the Police Manual and asked them to follow
it bt it has not been done althouch the
power of the Bengal Assembly is there to
cha.ize the Cr. P. C. and the IPC because
it 1s a conrurret subject, Taey were In
power before a1d after t'.e e’ections and
they have not the courage to amend the

muiiwl and advise the * Police: ‘When
the » 13 a marder you a‘e to hehave in
thi piticular manne ', The Govern-

meat does not know its owa mind. That is
the position. The Police does not know
the mind of the Government because ofa
particular party is involved. then it is to
act according to the dictate of the Minister
who belongs to that particular party and
how to behave if any other party is in-
volved, because the leader of that party
should dirtate. So the Government does
not know its own mind. The policemen
never knows the mind of the Government.
Eve vy now and then whenever there is
apecul’er sitnation, neither the Ministers
have any positive direct'on to give the
Police also whether it is the IG or the
SP, has no direct hecause when two
brothe-s are fighting the policeman who
stands there is just an onlooker and has to
bear all the brunt. So it is not a question
of whether the Police is under the influence
of jotedars or the conspirators in the
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C‘qur(-sa Benches. Itis a question of lack
oi policy of UF as a result of which the
Police a dministration has become ab-
solutcly ineffective; can anybody justify
that when political murders arc taking
place and poritical clashes between the
constituent parties are taking place they
do not know what step the police is going
to take? So it is inevitable that the Police
Force which is to function as an arm of the
Gove ument has failed to unde stand
its job, has failed absolutely to kuow the
mind of the Government * ' *  hecome
a1 ineffective Police F- t State
and to curb that Police vo . are going to
ask the Government of India to send the
arzy. T would have been happy if the toiling
massee had come up and said: “We do
not want the help of the Army. The reac-
tion will be curbed by the progressive
forces working under the leadership of the
UF (ioverament’s but that is not happen-
ing. How many jofedars have heen killed
within the six months the UF has been in
power? Can they give a list of those?
I know jotedars have shot at the workers
there, have shot at the toiling masses
there, But can you tell me how many
political leaders have  been murdered
in Wrat Bengal and how many  jitedars
have been murdered in West Bengal ?
Can vou g've me statistics? I think Mr.
Tyoti Basu will fail to give this statistics.
I do not say, that Mr. Jyoti Basy has a
hand in it, but unfortunately it has taken
nli-> 1 the State of West Bengal, where
virders are taking place, d rected
* the Congressmen, but aga'nst
part’es. So, if absolutely

*is to be maintained, if the
law and order according to the wishes
of the United Front is to be maintained—
I do not say what is the definit'on of law
and order according to the reactionary
forees of the Congress Benches, bnt if the
law and order is to be maintained ac-
cordiing to the wishes of the United Front,
can v tell me whether vou have changed
the Police Manual so to say that this is the
law and order and we want every police-
man to behave according to this? The
Pol ce Manual has not been changed up till
now. You have not up till now changrd the
Police Manual nor  said under what cir-
cumstances the police is to fire. But you want
the pol:ice not to fire if there are two
constituent parties of the United Front
fight'ng in the streets and lanes of Bengal.
Se th's is a <erious matter and T would
rerest my  friends to consider it. ¥ have all
sy npathy  for all non-Congre s (iovern-

ments, but T want the noun-Congress
Governments also to behave in an exemplary



2533 Short Duratson
manner and set an example to others
show that they cannot only best govern
a State but they also best govern 1t 1n
the .nterests of the toiling masses You
should not divide the toilling masses and
create a conditton 1n which they will
beat each other, suppress each other and
work for the interests of the Jotedars 1
West Bengal. For two years now you have
been m power m West Bengal Could you
change the land law? Could you enact
the land ceiing law ? Could you give all
the proprietory rights to the peasants
and Haryans and Scheduled Castes in the
State? Why did you allow such a situa-
tion to develop in Naxalbari where the
Adivasts and others had to take the law
mto their own hands to protect thewr
interests? Is 1t not the job of the United
Front Government, of any progressive
Government, to see that the law 1s changed
and the law 1s implemented with the help
of the police I know 1t has been done to a
certamn extent in Kerala  (Inferruptions)
and that 1s why, in spite of these dialogues
that are taking place among the con-
stituent parties of the Kerala Umted
Front Government, they are not falling out
on imovortant issues and on the issue of
law and order. I want Mr. Jyot: Basu’s
Government alo to adopt the line of
Kerala and to see that all the non-Con-
gress coastituent parties constituting the
Umted Front Government in West Bengal,
mn spite of the differences that may exist
between them becauce they belong to
different partes, behave properly so
that all, together, can take the leadership
of the masses in West Bengal and not pist
give all the advantages to others, whom
really th  want to sunpress because thev
are exnloit ng the mas e, but they caniot
because, 1n the name of law and order,
they have made the police force an in -
flective force  And if Mr Jyot1 Basu
18 to leara anything, he should not gzo
to the army to take 1its help to suppress
the police force The police personnel have
grievances, 1t 1s not the grievance of
money only because the grievance of money
1s everywacre 1n India It 1s the grievance
that you have made them absolutely meffe-
ctive. You have no posttive directinn to
grve to them Whether 1t1s a direction 1n
favour of the toihng masses or not 1s imma-
ter1al to me  If at all you have given any
direction 1t 15 this that when two batche. of
Kizsans under the leadelup of two constitus
ent patt e, are fighting with each other,
the pol ceman 1s to be a witness  there,
to be an onlooker there and not to behave
in the proper manner they should, be
cause tvo constituent parties are mvolv-
«d in the fight,
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So, Mr. Vice-Chairman, this is not an
occasion merely to have an introspection;
I shall also request my non-Congress
opposition parties, who are so very sincere
1n not wanting to give any advantage to
the Congress or to the Swatantra Party
or to the Jan Sangh that, instead of criti-
cising them, nstead of condemning them,
they should behave in such an exemplary
manner that those forces which are against
them will not have the opportunity to
attack them in these matters.

Thank you

SHRI B. K. P. SINHA (Bihar): Mr. :
Vice-Chauman, Lttle  remams to be
said after the two speeches by hon Mem~
bers from West Bengal on this side of
the House I aggree for once with Mr.
Arun Prakash Chatterjee, red light Chatter-
jee, because Arun Prakash means red
light—not the Chatterjee on our side—
that 1t 13 not a law and order problem
that we are discussing It 1s an invasion
of the majesty of democracy by forces of
law and order, by forces which are ex-
pected to maintain the rule of law, to
maintain law and order 1n the State,
and therefore this incident merits our
severe condemnation. But Mr. Vice-
Chairman, as rightly pomted out by my
hon. friend, who has finshed just now

SHRI NIRANJAN VARMA (Madhya
Pradesh) : Mr. Vice-Chairman, Sir, how
long we are going to sit?

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) Up to 6 Ocleck.

SHRI B, K. P. SINHA . ...the majesty
of Parhament and the Legislatures 1s
what we make of them. The dig-uty and
power of the House does not depend so
much on the wrtten word of the Con-
stitution as on the behaviour of the hong
Members who sit inside these Houses.
And if we by our act ons and our specches
erodethe respect, the digmity and the mayesty
of these august bodies, 1t 13 too much
to expect that the unsophisticated peuple
will have respect for the majesty and
dignity of these august bodies.

Mr Vice-Charrman, there are leaders,
there are political parties, there are res-
ponsible Ministers who, while paymng lip
service to our Constitution, proclaim
“This Constitution serves only the interests
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of the exploiting classes and, therefore,
though we sit in the Legislatures, though
we sit in seats of power, we shall break
and subvert this Constitution.”” But these
Legislatures are the apex of that Constitu-
tion. These Legislatures are in the minds
and eyes of the people, the emblem and
embodiment of that Constitution, and when
they proclaim that the Constitution was
not worth the paper on which it was written
they create situations in which unsophisticat-
ed minds will give scant respect to these
august bodies.

Mr. Vice-Chairman, so many Members
have already drawn the attention of this
House and particularly of the hon. Mem-
bers representing two or three parties
as to what happened in Delhi two years
back; when the house of the Home Mini-
ster of the Government of India was sought
to be invaded, then the house had to be
protected by armed forces of the Union.
They encouraged that situation and they
supported those who took part in that show
of indiscipline. Again I repeat; for an un-
sophisticated mind—and the police people
are not very sophisticated people—for
an unsophisticated mind it is difficult to
realise that while the majesty of the Home
Minister does not prevent them from in-
vading his house, the majesty of Parlia-
ment should prevent them from invading
the precincts of Parliament or the Assem-
bly.

Mr. Vice-Chairman, this incident has
a past and this incident has a future.
We cannot ignore either the past or the
future. For once I agree svith Mr. Bhupesh
Gupta and Mr. Chatterjee that behind
this incident is a conspiracy. I would
not talk of the general situation of law-
lessness that has been created in West
Bengal during the last few months; but then
red light Chatterjee, I mean Mr. Arun
Prakash Chatterjee, has talked of a cons-
piracy, and so has Mr. Bhupesh Gupta.
Yes, conspiracy is there. This incident
reminds me of a letter, a forgery, which
was published and propagated in Great
Britain after the First War, Zinoviev’s
letter, a letter which brought about the
downfall of the Labour Party. This
incident reminds me of another incident
from West European history, the recent
history of which we are all aware, the burn-
ing of the Reichstag. When the Reichstag
was burnt, Marshal Goering prolcaimed
that the communists were responsible for
that burning. They took advantage of that
and then proscribed and prohibited the
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Communist Party., But the murder was
out and the whole world knew there-
after, within a short while, that the burning
of the Reichstag was not the work of the
communists, it was the work of the Nazi
Party led by Adolf Hitler and Ma-
5 p.M. rshal Goering. What {s the conspi-
racy ? What do the circumstances
indicate in this case? Who were the conspi-
rators ? Who were the wire pullers who made
a cat’s paw of those innocent policemen?
Facts speak more eloquently than words.

Mr. Jyoti Basu, I credit him with a
great amount of intelligence, a great
amount of administrative ability. He
has not only the machinery of the police
at his command; he has the machinery of
his widespread party at his command.
He has the machinery of that section of his
party which is now almost operating
as a parallel police force in the whole
of  West Bengal, particularly Calcutta.
If a police mob collects it takes time to
collect. It marches in trucks; it takes
them four hours to reach the place of the
occurrence. Their original programme
was to go to the Secretariat. At a certain
point they are diverted towards the As-
sembly. And Mr. Jyoti Basu is not a babe
in the wood. He is a very intelligent
person. He is not a nincompoop. Isit not
expected then that he would have had
information of this gathering of the police-
men and their march for four hours
through the streets of Calcutta ? And he
is not ignorant of this because he himself
said that he was waiting with the wreaths
and garlands to put them on the dead
body of the policeman. That means he had
prior information of this and even then no
steps were taken to check them at the outski-
rts of the Assembly precincts. And what
was the crowd shouting ? They were not sh-
outing as my hon. friend say ‘Let Congress
come back; let United Front go’. They
were shouting for the blood of Mr. Jyoti
Basu; they wanted his head on a charger.
After these incidents within a few minutes
they bow before Mr. Jyoti Basu and Mr.
Jyoti Basu says they ciinged like cowards
before him. Mr. Vice-Chairman, they were
not cringing like cowards; they were his
men. All this was a grand show; all this
was an arranged show. It is on record that
Mr. Bijoy Singh Nahar who was a Mini-
ster for a considerable period in West
Bengal and who had charge of the Police
Department and the police machinery
recognised at least half a dozen of them.
Mr. Jyoti Basu has been trying to establish
a rival union of policeman; a union which
could not flourish, a union which was a
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still born child was being sought to be
revived and given life. Mr. Nahar has
recognised at least half a dozen of them.
And who are they? They are the leaders
of the union which Mr. Jyoti Basu projects
t0 establish in West Bengal to divide the
police force. What more proofis needed?
Circumstantial evidence conclusively in-
dicates that there was a conspiracy but
that conspiracy was hatched by those
whe it in the seats of power in West
Bengal. And what has transpired after
this incident confirms this  conclusion.
About 50 policemen—I do not remember
the exact number—have been dismissed
and there is a proposal to dismiss 300 or
400 more and thus create conditions in
which the handful of people who ate operat-
ing for the CPM in the police force will
have their sway over the whole police
organisation in that State. What happend
in the past and what happened immediately
after the incident clearly indicates that
there was a coaspiracy, a conspiracy which
in history will be classified and put in the
same class as the burning of the Reichstag
by the Nazis. If this were not so why
is it my hon. friends fight shy of a Com-
mission of Inquiry of eminent Judges?
If Miss Abha Maithy or Mr. Nepal Roy
were the conspirators and if an impartial
tribunal holds that they were the cons-
pirators we on this side would be the first
people to come forward with a statement
that they should be tried and severely
punished. But no; they know the truth
and they want to hide that truth and
therefore they are trying to avoid a Com-
mission of Inquiry of a body of eminent
Judges. They say it is West Bengal’s affair
As rightly pointed out by Mr. Chandra
Shekhar, if you do not consider it a law
and order problem but an invasion of the
majesty and dignity of Parliament and an
attack against the whole parliamentary
system, the Union of India, being the
custodian of the Constituion, has every
right to appoint a Commission of Inquiry.

It is for those whossit in the seats of power
here at the Centre to realise the true nature
and character of communism. Mr. Vice-
Chairman, I am reminded of the history
of the East European countries. In no
East European country have the commu-
nists ever obtained a majority through
elections. In every country they insisted
on taking charge of the home portfolio,
on taking charge of the police affairs
of the State and after they got charge of
the police machinery of the State they

used that as a lever to capture the entire |
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machinery of che State and destroy the
democratic system and impose a dicta-
torial order from which there is no eman-
cipation for the East European countries,

THE VICE-CHAIRMAN (SHRI M.
P.BHARGAVA) : It istimeto wind up.

SHRI B. K. P. SINHA : This is what is
happening in West Bengal today. This
is what is happening in other States where
the Communists particularly the CPM
are in power. It is for those in power
here to take note of these developments.
I am finishing, Mr. Vice-Chairman. Their
philosophy is that the police, the magi-
stracy, the courts, the legislative system,
are all pattern in the image of the old
order, They want to change that old order.
They emphasize that if that old order
has to change, has to receive a revolu-
tionary transformation, then the whole
apparatus has 1o be destroyed. Let those
who are sitting in seats of power in Delhi
realise the true nature of their philosophy,
realise the true character of their move-
ment, realise the true character of those
gentlemen who sit in seate of power in
some of the States; because unless that
realisation dawns on them, in my opinion,
no remedy is possible. The sands of time
are running out.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : That is correct.

SHRIB.K.P. SINHA: . , . and
if they do not realise it now, they will not
be left in a position to rcalise it after
wards. Thank you, Mr. Vice-Chairman-

SHRI CHITTA BASU Mr. Vice-
Chairman, Sir, I have listened carefully
to the speeches made by our friends sit-
ting opposite. They have endeavoured,
during the course of their speeches, to
bring in certain extraneous matfers in
the debate. I am shocked to note that the
Members opposite betrayed an absolute
lack of appreciation of the immensity
and the graveness of the particular in-
cident that had taken place in the West
Bengal Assembly, which poses a threat
to democracy itself. What is at stake
today is not the future of this Government
or that Government. What is at stake
today is not the office of this man or that
man. What is at stake today is not
whether Mr. Jyoti Basu will be in power
or not. What is at stake today is the future
of democracy. Instead of having a long
range view of the matter, I am shocked to
note that hon. Members opposite have
made a frantic effort to discredit the West
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Bengal United Front Government. You
have lost sight of the danger which lies
ahead. Instead of taking resort to a very
criminal, narrow, partisan, sectarian out-
look, we have to defend democracy. It
is a matter of pride that the UF Govern-
ment has defended democracy. Some of
their counterparts there out to destroy
democracy provoked a section of the police-
men to enter and desecrate the sacred pre-
cincts of the Assembly, the temple of de-
mocracy. Certain MLAs’ names have been
mentioned. I do not like to mention it.
Mr. Vice-Chairman, you are the custo-
dian of the House for the time being. What
was the reason for these policemen to run
after the Speaker of the House, M. Bijoy
Kumar Banerjee? He was not a Minister.
He was not the man to maintain law and
order. He was not the man to dismiss
a particular officer. He was not the man
responsible for any act of the West Bengal
Government. What was behind this?
The Speaker of the House, the custodian
of the dignity and rights of the House,
bhad been pounced upon and he had to
take shelter. Mr. Vice-Chairman, you
will naturally agree with me that therc is
a deep-laid conspiracy. Had it not been
so, what made the infuriated police per-
sonnel to pounce upon the Speaker of the
House? Therc was hardly any reason to
pounce upon the Speaker of the House.
Therefore, there might have been some-
thing which escapes our eyes. Again, I
want to point out that attempts have
been made to show as if the entire police
personnel of West Bengal had risen in re-
volt. It is not a fact. The factis that a group
of police personnel, I think not more than
500, had been to the Assembly in a pro-
cession, but this hooliganism and das-
tardly action was resorted to by a hand-
ful of police personnel. It has been provoked
and it has been proved. When some of
them had been to the Chamber of the De-
puty Chief Minister, and when they asked
them what had made them to resort
to such mutinous action, they had no answer
to give. What does it indicate? It indicates
that there was nobody like Mr. Kulkarni
to prompt the answer to them. There was
no person there,

SHRI A. G. KULKARNI : Your Mr.
Chatterjee was there to answer.

SHRI CHITTA BASU : I know, but
unfortunately the policc personnel had
no one as Mr. Kulkarni to prompt the
answer as to why there was some kind
of mutinous activity. Unfortunately
you were not there. There I am

{ RAJYA SABHA]
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there were some
some elements who
did not work wvery conspicuously but
who worked in a planned manner to
provoke a section of the police personnel
to rise in revolt. It is not a question whether
they were forty persons, twenty persons
or ten persons. It means that the per-
sons who are  supposed to maintain law
and order, who are supposed to be
the custodians of law, have violated law.
They have not only violated law, but they
have also desecrated the Assembly. If itis
not condemned, if it is not properly puni-
shed, if it is not properly gone into, one
day it may happen that a group of
army men could invade this august
House itself. You will find a group of army
men marching in and getting something
done despite the wishes of the democratic
people of our country. Therefore, the issue
is not whether a particular group of
police personnel were infuriated for the
reason or that reason. The issue is that
this kind of mutiny has to be seen in its
proper perspective. The question is
not whether there should be a parliamen-
tary committee to probe into the matters
The place of occurrence was the Assem-
bly House of West Bengal. I think the
Members of the Assembly of West Bengal
are sufficiently capable of defending
their honour. They are sufficiently strong
and capable of defending the dignity
of the House. The hon. Speaker of the
House is sufficiently strong and capable
of defending the dignity of the elected
House. Therefore, if any enquiry is to
be held, it can be held only at the behest
of the august Assembly of West Bengal.
There may be an all-party committee
consisting of Congressmen also, consisting
of the Leader of the Congress Opposition
to go intothe circumstinces which led to
such incidents and the dastardly action
resorted to by a section of the policemen.

fortunate. Therefore,
persons, there were

In this connection I would also like
to mention and emphasise that it would
be wrong if you think that the entire police
force had risen in revolt It is merely an
insignificant fraction of it. On the other
hand, itis gratifying to note that the bulk
of the police personnel have expressed their
loyalty and the organised association an
union of the police personnel have also
decried this kind of dastardly act. It is
not a question of annihilating the legal
and healthy trade union movement of the
police personnel. I stillstand by the right
of the police personnel to organise the-
msclves into a union and agitate for their
legitimate rights and redressal of grievances,
But it is not in any way related with the
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democratic and legitimate grievance of the
police  personnel  of West Bengal. The
other association of the police personnel
of Wcst Bengal , the other union of the
police  personnel of West Bengal have
already condemned this dastardly act,
this crimial act on the part of a few in-
dividual policemen They have the right to
agitate  peacefully and legitimately and
the West Bengal Government, as 1t 1s the
Government of the people, will certainly
look 1nto the grievances of the police per-
sonnel unlike the Government of India.
Agan, the question of setting up parhia-
mentary commictee does not arise, becouse
the West Bengal  Government  1tself
has set up a committee. I want to assure
our friend. Mr. Doogar, that the Wes:
Bengal Government has declared in the
Assembly that within a few days the re-
port of the enquiry committee will be
made public and 1t wall then be made clear
as to who did 1t, who played which part,
who were the persons involved 1n this and
this country and the world will know the

dark forces who conspire against demo-
cracy.

Some  Members have also discussed
the background. Yes, we should also
know the background of the whole matter.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The background of the
clock also.

SHRI CHITTA BASU : The back-
ground of the whole thing you know.
Right from the day the Umted Front
has been nstalled 1n power, a very power-
ful section of the capitalists and monopolist,
a very powtcrful section of the vested in-
terests and a section of the burcaucrats
have not reconciled themselves and could
not reconcile themselves to the changed
circumstances.  Mr Vice-Chairman, the
hon. Mimster of state of Home Affairs
cannot absolve himself of the responsibility.
Rught yesterday he said that they have
got an independent agency working 1n
West  Bengal to collect information as to
what 1s happening within the State of West
Bengal. Therefore, they are also aiding,
they are also helping those dark horses
who are out to topple the United Front
Government which has been voted to
power by the people of the State And
this 1s the background

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) . Please wind up

SHR1 CHITTA BASU : As a matter
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of fact you know in the earlier stage the
processton was accompanied by certain |
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highly-placed officials, Itis a section of the
top-brass of the police adminmistration who
do not like that the West Bengal Govern-
ment should have a pro-people attitude.
It 1s known that the Government of
West Bengal have pro-people predtlections,
It 1s this background which might have
infuriated

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): It is the mmutcs which
count now.

SHRI CHITTA BASU : I am con-
cluding. It is this background which might
have infuriated these dark horses with
whom many here and many outside may
be colluding I assure the House that we
are second to none to defend democracy.
We shall defend democracy here. We
shall go to the streetseven to defend demo-
cracy.

THE \ICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Away from the list T
want to call an hon. Lady Member, Kumari
Maniben Patel.

gt Afaa7 geaawd 2w (TaTa)
d gada wge & FfE %A ¥ A
Tg i | AX wWA N AFT drar @ fFear
qigy o7 famer & @nr € wAF qA N
FP FB AQ@IE a9 I8 A EEH
FAT AT AT g A TQAT AT 4T FAR
g1 ST AFui g md adEdr §OgEr
g% fod @3 #1 3@ § AR &5 AT
ards Agr FAT T qAIT R
aga 33 ®9 gL ol qar &l
greAr wgy Aifga gime et &0 | 97 T E
Tig 7 fAgw aadr qEAar g =Jfed
IGHT W YA 9T K F@ A1 SHEI AR
At a3 fasza wam A1 TF HEv
¥g AT A § ST dRT AR R
LT & FFA@ U AL IT TUT F Agr
1 gfiemelt & ST @@ €1 IGF AR
¥ g37 W7 TAAT 99 FT Aq1 g5 AR WL OF
5 afgd Ag AW wifeadee &
T @i E R g ST FY e
grew fafaee &1 &8 | A7 F@, S
g0 AN a4, fF IR TS FE T
TET € AR TT FT FRA A | A g
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[FAr?Y wfqaq asaasrs wea]
Woad | dF A uF a9 ArfeeEw
¥ St g TaddT FT ¥ AR I FH
F fad srar & sE¥ 47 qwrar 48
T TP AT FE AAr "o faw ¥ oaia
Aff #7 awar AT FE F A wfgad §
F AT FJMF AR FF AT § I
AIA § SMATE@IE @ Ay TIE |
347 21 A afer A= A ¥, Wy Faq
T &Y oF g 9T & | 73 Tem & e
A JE FLAE TS TS ALY & | AR TS
TgAs A ¥ AT dAr =T i g0 gwR
TFATLGT W& A ST F3T A2 Lim AT
agr g ar aga f9ar #1 7@ 19 3
#31, TA®EA ST I aw g guH
TrE AT e &1, B S ozt % faam
O H g9 w13 78 efawda oFd Al
T, gt g IfaRA T a1 ek
ag 3fawdq am F Tade F F g, sqk
Fg F 4, afe oAl weTT AT E A 72
qga FAWF AW g HLT F A A
¥z TARE W AMET AT wEar g
T MAde FETAIT ¥ 472, IEF R
Hgw =@e Agl FT [HA 9T 90 YAV
2o AW K 0F @A AL FOA
A FIT oF G WEHT | 97T ZF Y
Fig faxs gt (v 727 9 fqAFa FUS-
Far @ feafa 98 AT @130 7 oF @0
AW @I TEA 7 W W HEH AR
g ™ IE FEme aEd o wmd
gARI W% &% am madr k¥ b
ROFT AT F AXH T gaw § I
FF A QA FaATi g Fous &
S AT U SRR F A F @d ad
€ SOF AAMT ATHT XA TEHTA
Hio drgo o & T 1 IFY AGHT AN
F{ T F AR T gaw fuagt e
T IAK IR AT AT FEAT AR §,
FT 7T AL ARy £, ar arfac &
A g ama W |ar wd, fare
| A QUM AFARE § 739 2 )7
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ara @ afsea F qg o !
Tafad 4 Fadl g fFgEd AR A TA AT
Pra &t AT ag 3iF TG § oI FIL
FIA T AT 1 ATEALET A E IAHT
Taqr Fard w4 8, AR AEE FQ
1 ag it FEy § e mane q1 A=
QTR Y AAIETE | AT & A A A
2 Az FaY § gAF FE 9% WAL
arfed e AR E A A gEE e
Fost d g @ A FAN &
FarmA 3 & fad o ad £ am
Feew foar w3 4 5 zad oquafew
qeAT &, z@e ux femd aEay
AOF qATR FGI, g9 A IF =fE B
Sy A E W ST A HAETTE
@Az ¥ A A S A § qEas
FTY  A@T T OTEAr F IR H gAY
FAT A1 a0 B ST A ATTHT HArR-
FILE @ FZ T AYH ILEAF FI
FitF AmA ar Ay HIAY fam T a@
AEdl w1 UTAMMT T@I RN | AT IHH
FIE oT% 721 2 fF 39 8" ¥ ST FIA
g AT § ofoma fRFem ) TE-
fad & %gdig A= A, qAr A@G
F H3LT q FET, SHEAH & "I AY
AT FOT AT TG Wi AT FIT
&1 §21 §1T 9T ¥ AW F4,.F a¥d
ar & ar arfan¥e # awa A
FUF & forF Am T A § av A
A F GTF § WA OF gIW AR
F IR FAT AL AT ET ST "I F
T H A R oM Fmawd A &0
FTA FAT AT AT Arq Ardr qfefeady
FOHF 70 FE | FWaAR Y gfAada
FOWTT @, REFT HEEA A,
AT 4 HE qE A AT T SHAFAT
7R H qzFi 9T e AT A} geay
Ay |y Ag TE( AOFT FEET e
s g fafazee #1 g9 amm adt
| gmF AR, A IF N A FHTFTE
| dt aFd g Wits IEE & Fr
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@t A F A A JAAr @
FA Tl 1qrga AR ¥ sgar
AT gar? oy gEd dwma A AEIT
F AW AT 20 E zEA A Aw A
zafad gara Fgar § f6 aar qg He
R WF aXH @ ag e el
AR § @ qTER AAdr g, gEe 9™
faadt gFma ardr §, gwAr & @@
fradt & S8 s@m A% OTF I GaT
AUTII LT B L AR A
IA AU FI GAAT AT FET qF (A
F AW AR FT WA, I AL
GHT | (TS FNG § T NG F LIEH
Q9 TEIE, I§ e A AT Tgag gl
ar f& awE gra® = @m o safad
g wgdl ¥ f5 ogg s ama ®7 sdear
Fgzar g8 & g gaie foaa faarfw
F qEE, @ § WA g HR Aedy
g% AT "r=ar Arfgd AR oF Faree
dame ze¥r favim wwr =ifed 6
IaF 15 & a1, 7 £ wifeday Fr )
FWATE A AT FAL G FOGHA F
T T fw wwgaT 7 wiferdr
Y 72 @ IR FRITT F1 T JFav
g Y| EWE FWE A FE 9w Am
are & BB oanmy fEar ) oy arfed
1A AT qrd @ fer 9T oy A
Fi Agl TFETY £ AT TR zEAr
gaE w9 fFar W osusy far =R
2 a1 R # amdF am ar, & fae
sAifa 9 F AL H 41T J57, q@ FY |
g W Jard g B sifed & a@
FifeaRdl Am AT AT E, amEF gy
arEfaat *TE S A T 3w g
ewd 1 § AT 0 BulaT dary
Agi a1 B gfe F° &1 9w daag
R T ATE G vF ) By
I TSATF qTH wrF ol fag 7
At &, ' & A9, T owaw gy
qar )
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SHRI A. D. MANI (Madhya Pradesh) :
I join my hon. friends who have spoken on
this motion condemning in unreserved
and in no uncertain terms the humiliat-
ing behaviour of the policemen who in-
vaded the West Bengal Assembly pre-
mises. This invasion is an attack on de-
mocracy, is a disgrace to all of us, because
the policemen are our countrymen. And
it is a disgrace particularly to the West
Bengal Government which has not been
able to maintain law and order and
which has also been stimulating lawless-
ness in West Bengal, We will have to
analyse the causes which led to this un-
ruly and disorderly behaviour of the police-
men which nobody is going to defend.

I would like to mention that in Bur-
dwan, the police of the 24-Parganas
were reduced to a condition of inco-
herent fury by mob attack.

SHRI A. P. CHATTER]JEE : Bur-
dwan is not in the 24-Parganas.

SHRI A.D. MANI : That is all right.
I am prepared to be corrected.

In Durgapur they had only been beaten
up. in Basanti a naik was beaten to death
and the rest of the party came back in
deplorable condition. A judge who went
into the Durgapur business remarked as
follows—‘‘Heaven knows, the police had
provocation” Judges of the High Court
do not ever invoke heaven when they
write judgement, That means that the
crime has been so great that the judge
himself says ‘heaven knows’ the police
had provocation. Thercafter they seemed
to have lost all resemblance to a disci-
plined force. What is happening in West
Bengal is that the members belonging to
the Communist Party (Marxist)  have
been trying to dominate the United Front
Government in West Bengal. There is
internal strike in the West Bengal Govern-
ment. There is disorderliness even in the
conduct of Cabinet business. And there
is a talk also of using the Government
machinery of West Bengal for paity
purposes. These are all undisputed facts.
How can policemen have respect for a
Government ? I am not justifying what
happened in West Bengal, But how can
policemen have respect for a Government
which seeks to utilies the police admi-
nistration for party purposes ?

Sir, s West Bengal they have also
been trying to make out that the police-
men are the enemies of the public. My
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hon. friends, the Members of the Con-
gress party, did it duringthe days of the
British. But after they came to power,
they have proper respect for the police
force.  The policeman have been made
the public hangmen in the eyes of the
public by the United Front Government
of West Bengal and how can any poli-
cemen  willingly obey the orders of a
Government which regards them as
their enemies ? What they should
understand is that the policemen are a
part of the administration and without
police, without a properly disciplined
police force, it will not be possible for
any Government to maintain law and
order.

I would like to mention here that we
expected much from the United Front
Government in  West Bengal, My hon.
friend, Mr. Chitta Basu sald that they
were  returned with an overwhelming
majority. It is a fact that they were
returned with an overwhelming majo-
rity., You will also be returned with an

overwhelming  majority because you
have a cultural revoluiion of a mouse
type in West Bengal as a dress rehearsal

for what is going to happen in the rest
of India. This is what you are trying to do
in West  Bengal. (Interruptions). Yes,
yes. A majority does not mean that you
have got wisdom.

Now, I would like to mention that the
Central Government also has not set a
very good example in maintaining disci-
pline in the police force. It allowed a
party to organise a union among the
policemen right under the nose of the
Home Minister of the Government of India.
And it was only when there was a
strike in Delhi that they realised that the
police force should be treated on a
footing different from a trade union organi-
sation. Now why did they allow poli-
tical parties to infiltrate into the police
force ? I charge the hon. Minister of
State and the Home Ministry that they
have allowed a political party in Delhi
to dominate the Police force. I do not
want to mention the name of the poli-
tical party because there will be a
howl of opposition from them.

SHRI LOKANATH MISRA (Orissa):
Do you still believe that our Home Mini-
ster at the Centre has still a sense of
smell in his nose ?

[RAJYA SABHA ]
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SHRI A.D. MANI : Delhi has become
a place for demonstrations. Take the
demonstration of the kind that happened
on the %th November, 1966. Every time
you have to maintain law and order here.
But you have allowed the Delhi Police
Force to come more or less under the
influence of a political party. (Interrup-
tions) It was before the Commission of
Inquiry by a High Court Judge. I do
not want to name the party.

(Interruptions)

Please, please. I did not interrupt you.
This is the way in which they are
running the West Bengal Government.

I would like to mention here that im-
mediately  they came forward with
legislation to amend the Delhi Police
Act.

Sir, one of the difficulties in the admi -
nistration of the pclice is that under the
Police Act of 1861, section 7. . .
(Interruptions) ~ This is the Act which
Governed your police in West Bengal.
If a policeman 1is guilty of misbeha-
viour, the officer may award any one of
the following punishments to any police
officer of subordinate rank-—

(i) Fine to any amount not exceeding
one month’s pay;

(ii) Confinement to quarters for a term
not exceeding 15 days with
or without punishment—drill,
extra guard, fatigue or other duty;

(iii) Deprivation of good  conduct

pay;

any office of

(iv) Removal from
emolu-

distinction or special
ments.

Hon. Members would know that the
British Government of the day was far
more  considerate  towards the police
than the West Bengal Government under
Mr. Jyoti Basu who wants to dismiss
them summarily.

This is what the British Government
wanted.

[TuE Deputy CHAIRMAN in the Chair]

Madam, in my opinion, in view of
what is happening in West Bengal and
in view of what is likely to happen—God
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forbid—in other parts of India including
Delhi one day, anvbody may come
into our Chamber, and I may have to
request Mr. Rajnarain and my hon, friend
Mr. Murhari, to protect us from the
policemen of Delhi. Anything may
happen here. Unless we take steps to
amend the Police Act and bring itin
line with the Army Act, we will not be
able to maintain discipline in the Police
force, In the Army Act, death penalty
is there. We donot wantitin case of
the police, In the Gandhi Centenary Year
I do not want to plead for it. But
a deterrent  punishment, seven years
or ten years or transportation for life for
mutiny, these should be provided for.
My  hon. friend, Mr. Shukla, should
give attention to this matter.

A suggestion has been made that there
should be a Commission of Inquiry,
Now, I realise that the West Bengal
Government is sensitive to many things
concerning their rights, but not sensi-
tive to the rights of the public and the right
of the public to be spared from humilia-
tion such as the Rabindra  Sarover
incident. It is very sensitive. They might
object  to any Commission of Inquiry
being instituted. My hon. friend. Mr. Bhar-
gava, moved some months ago a Reso-
lution asking for a Police Commission
to be appointed to go into the entire or-
ganisation of the police force. We do not
want to confine it to West Bengal alone,
we want to go into this  question
of the  discipline in the administration
of the police force. (Interruptions) And 1
would like to suggest that in view of
what has happencd in West Bengal, the
hon. Miuister of State should consider
appointing a  general Commission of
Inquiry to go into the administration of
the police force which will naturally
take evidence in West Bengal about the
manner in which my hon. friend Mr.
Chatterjee’s party is behaving there and
is running it.

ANNOUNCEMENT RE ALLOTMENT
OF TIME FOR  GOVERNMENT
BUSINESS

THE DEPUTY CHAIRMAN
Before T call the Minister, I have an
announcement to make, I have to inform
Members that the Business Advisory
Committee atits meeting held on August
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5,196 has recommended allocation of
time for Government business as follows:
Business Time
allotted
1. The Banking Companies 12 hrs.
(Acquisition and Trans-  (from 2
fer of Undertakings) P.M. oOn
Bill 1969, as passed by Wednes-
the Lok Sabha and day, Au-
Statutory  Resolution  gust 6,
by Shri Pitamber Das  1969).
and others regarding
disapproval of  the
Ordt nance.
SHRI DAHYABHAI V. PATEL
(Gujarat) : We have not got the Bill.
THE DEPUTY CHAIRMAN
Business Time
allotted
2. The Gold Control {Am- 2 hrs.
endment) Bill. 1909,
as passed by the Lok
Sabha, and the Statu-
tory Resolution regard-
ing disapproval of the
Ordinance.
3. The Indian Soldiers Li- 30 mits,
tigation (Amendment)
Bill, 1968.
4. Discussion on the Re- g hrs.

port of the Committee
on Defections on a
motion to be moved

by the  Minister of
Home Affairs.
The Committee further recommend-
ed that :
(i) Friday August 8, 1969, allotted
for Private Members’  Business

be converted for transacting Go-
vernment business and the Private
Members® Business set down for
that day be taken up on Thursday,
August 14,1964.

(ii) On August 6 and 7, 1960, the
House should sit up to 6 P,M. and
on August 8, 1969, until the House
passes the Banking  Companies
(Acquisition and Transfer of Un-
dertakings) Bill. 196g.

SHRI DAHYABHAI V.
I must protest against this.

PATEL -



